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LEGISLATIVE ASSEMBLY. 
Monday. 16th. September. 1935. 

SPEECH DELIVERED TO TilE COUNCIL OF STATE AND THE 
LEGISLATIVE ASSEMBLY BY HIS EXCELLE~UY 'l\H}~ 
VICh1WY. 
His Ex('cnency the Viceroy havi~ arrived in procession with the 

hesidents of thE' Council of State and the Legislative .Assembly took 
his SllKt on the Dais at Eleven of the Clock. 

His Excellency the Viceroy: Gentlemen, once again it is my 
privilege 8.8 Viceroy to addre!18 Honourable Mcmbers of both Houses and to 
give a brief review of the general conditions n.ffecting India, but before doing 
110, I wish to make a brief reference of a personal oharacter. 

Before I shall have an opportunity of addressing you again, my Govern-
ment will have said farewell to a valued colleague, and the Upper House to one 
of its most distinguished Members. Field-Marshal Sir Philip Chetwode's 
term of office as Commander-in-Chief has been one of the most eventful within 
living memory for the Army in India, and I cannot let this opportunity pass 
without paying my heartfelt tribute to the value of the outstanding services 
that he has rendered to India. 

In addressing the Members of the Le¢slative Al!8embly in January last 
I expressed the hope that local Governments and local committees would 
receive the support of all communities in celebrating the 25th anniversary 
of the accession of His Majesty the King-Emperor to the Throne, and that the 
princes and people of India would once more give proof of their devotion 
to the Crown and of their sympathy for those in need by responding to my 
appeal on behalf of a fund to commemorate the occasion in an appropriate 
manner. I am glad to be able today to acknowledge how magnificently my 
expectations have been fulfilled. From every part of India. my Government 
received reports of the genuine and spontaneous exhibition!! of enthusiasm which 
accompanied the Jubilee celebrations not only in the larger towns but also in 
small and remote villages. The efforts of a few misguided people here aDd 
there to mar the occasion only served to 8how how few such persons were, 
and how out of sympathy with the general spirit of the people of India, who 
everywhere were eager to show their loyalty and devotion to the Crown. The 
response to my appeal has been equally gratifying and it is evidence of the 
generosity of the princes and people of India that the total collections for the 
Silver Jubilee fund amount to the splendid sum of over R8. 125 lakha. Thia 
result could not have been achieved without good organisation and much 
well-directed effort, and to all those, throughout the length and breadth ot the 
land, who have contributed in any way to the 8Uccess of the Fund I accord 
my grateful thanks. It will, I am certain, be a cause of great satisfaction to 
,His Majesty the King-Emperor to knew that his SilYer Jubilee will for all 
time be associated in India with 80 great an increase in the l'88Our0e8 of institu-
tions which bring relief to thoae in sickneM and distress. 

LI17LAD 
( 1013 ) 
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I now turn to Foreign Affairs. As regards Nepal, I would only say that 
1934 added still another year to the long tale of unbroken friendship and 
mutual confidence which are traditional between India and this her only 
Asiatic neighbour within the Himalayan wall. 
In another frontier field there are interesting developJPents to r.ecord. As 

the result of an agreement concluded with His Highnees the Maharaja of 
Kashmir in March last, h~ Civil and Military Administration of the trans-Indus 
portioQ of the Gilgit Wazarat was taken over by the Government of India on the 
1st of last month. The change, without diminishing the suzerain rights of His 
Highnees, places undivided local cOQtrol in the hands of the Government 
of India on an important sector of the Indian frontier. I am happy to be in 
a position to assure the House that the reorganisation has been completed 
without additional expenditure to Indian revenues. 
Beyond the Gilgit frontier stands Sinkiang or Chinese Turkestan, the 

westernmost province of China. In this Province the situation continues to be 
obscure and uncertain. My Government learnt with concern of the distress 
caused by the recent civil turmoil in this friendly and important Province and 
the ensuing dislocation of the ancient commerce between India and China by 
the Karakoram passcs. The Indian traders in Sinkiang have unfortunately 
suffered much hardship and loss both to life and property, but there are signs 
that the efforts of His Majesty's Consulate at Kashgar in their behalf are 
bearing fruit. Indeed one of the most affecting tributes of loyalty to the 
King-Emperor came from these very traders, who despite all hardships and 
losses in this distant land combined to contribute a swn of several thousand 
rupees to His Majesty's Silver Jubilee fund. Our sympathies are with the 
local Binkiang authorities and with the Central Chinese Government in their 
task of maintaining order and control, a matter of no little neighbourly 
concern to India. 
My Government have under active consideration the question of the 

improvement of trade facilities between India and Afghanistan in the light of 
the report of the Trade Delegation which visited that country from India in 
the spring of last year. In particular it is our desire, if po88ible, to devise 
means of lessening the difficulties to Indian trade created by the recent adop-
tion by the Mghan Government of a State trade monopoly system. 

His Majesty's Government and the Government of India have special 
relations of long standing with the independent rulers of the StateR on thc Arab 
Coast of the Persian Gulf and have accepted special responsibilities towards 
them. In order to strengthen these ties and in view of the fact that the Arab 
Coast has acquired a new and increasing importance as a result of the establish-
ment of the Imperial Airways route on thlj,t coast and of recent commercial 
developments, His Majesty's Government, with the concurrence of His 
Excellenoy the Shaikh of Bahrain, have now transferred to Bahrain their naval 
stations hithefto existing at Henjam and Basidu. His HighnCIIS the Sultan of 
Muscat, Their Excellencies the Sha.ikhs of Kuwait and Bahrain, and certain of 
tIw Trucial Coast hai h~ have concluded agreements with the British GovCfn-
ment, which facilitate the p&88&,ge of the aircraft which form a link of ever-
increasing importance in the Empire chain of communications---a li l~ Vt which 
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the Government of India have a vital interest. I ahall always remember with 
pleasure my meetings with oortaiD of the Arab rulets in dle OOU!'88 of my reoent 
journeys by air through their territories. Their loyalty to their ancient 
aasooiatilfflB with the British Government and the Governm_t uf India was on 
that ooca&ion expreB8ed in the most marked manner, and they may rest usured 
that no Viceroy in India can fail to have their interest at heart. 
The frontier province of Baluchistan has been the foous of world-wide 

aympathy on account of the terrible earthquake which, as Honourable Membera 
are aware, recently overtook the city of Quetta and the surrounding &rea8 and 
which caused a lou of life and destruction of property probably unpreoeJented 
in the history of this country. The outstanding feature of the 8C6ne of suffering 
and devastation that followed this catastrophe was the prompt and effective 
manner in which the troops of the Quetta garrison-officers and men·-were 
organised for relief and rescue work. I had the privilege of paying them all 
my personal tribute of admiration during my recent visit to Quetta. I now 
take this opportunity again of expre88ing on behalf of the Government of India 
and myself our heartfelt sympathy with all those who have suffered and our deep 
gratitude to those, including the VarioU8 relief organisations, who have spared 
no efforts to alleviate their suffering and losses; and, in this oonnection, I wish 
particula.rly to bring publicly to your notice the magnifioent work that was 
done by the iadieB of Quetta for whose untiring and devoted service it is difficult 
to find words of sufficient praise and appreciation. I must also make mentiou 
of the most generous way in which Loool Governments, part:icularly of the 
Punjab, Bombay and the North-West Frontier Province, have responded to 
om appeal for help with staff, money and medical and other faoilitiee and wo 
are indebted to them and their officers for the efficient organisatiODB set up by 
them for the reception and relief of refugees. My veey sincere thaw are alio 
due for the generous and world-wide sympathy that has been shown in response 
to my appeal for funds. It is evident that the damage which baa been caused 
amounts to several crores of rupees, and we shall need all the money we can 
collect if we are to be able e1Jectively to relieve the thouaands who have heeD 
rendered. homeleB8 and destitute. 

The problem of the delimitation of the undemarcated frontier between 
Burma and China to which I referred when I last addreued tlUe House baa 
advanced a ItaIe nearer to solution. As the result of an agreement reached 
between .Ria Majesty's Government in the United Kingdom and the Govern· 
ment of India on the one hand.nd the Chinese Government on the other hand 
by an Exchange of Notes, a Joint Boundary Commission, with a neutral 
Chairman nominated by the League of NatiolUl, hal been appointed to deter· 
mine the eou.thern section of the undemarcated boundary betW88D Burma ud 
Yunnan. The League baa been fortUDate in securing the .. vices of ColoQel 
Iselin of the Swiss Anny .. Chairman of the C i~ Thia oJIicef ~ 
the experienoe of having succeesfully and iJDpartially dat.erD;aiQed tile ~ 

between Iraq and Syria, and is thus partioularJy well qu.wied to preeicle 01'ef 
the labours of the CommMsion on the lndo.Cbineeo frontier. The C ~ 
hopes to 8III8IIIble by the lilt Deoember next and. ~  ~  imme-
diately. 

Whiiat on the subject of Burma I would !8Qlind Hoaourable Mea. .. 
that wheo I addnaesed them. in January ... I maom-ed *t *e qllilllltoiea of 
L21'1LAD ... 
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the trade relation8 between India and Burma after separation was the subject 
of conversations between my Government and the (}()vernmentof Burma. 
These negotiations have now been concluded and the a.greement which has been 
reaohed has been embodied in the Draft Orders in Council which were recently 
published for general information. These Draft Orders will in due course be laid 
before Parliament in accordance with the provisions of the Constitution Aet, 
and it would perhaps be inappropriate at this stage to discuss them in any 
detail. I would, however, say that they represent the agreed opinions of my 
Government and of the Government of Burma as to the regime which is best 
calculated to create an atmosphere in which the two countries may, during the 
period of traDSition, soberly and dispe.ssionately consider the problems of their 
future relations. 

I am aware of the deep interest which Honourable Members have consis-
tently evinced, since the legislation of last year, in the position of Indians in 
Zanzibar. The general question is still the subject of discussion between the 
Secretary of State for India and the Secretary of State for the Colonies. The 
decision of the Secretary of State for the Colonies that, if specific cases of hard-
ship alleged to have resulted from the operation of the Cloves Decrees, are 
brought locally to the notice of the Government of Zanzibar, they will be most 
carefully investigated by tha.t Government and, if necessary, brought to the 
notice of the Secretary of State for the Colonies has already been announoed. 
All that I can do at this stage is to assure Honourable Members of the unceasing 
vigilance and solicitude of my Government. 

Honourable Members will remember that in the course of my last address 
to the two Houses of the Central Legislature I referred to the outcome of Mr. 
Menon's enquiries regarding the probable effects of the Marketing Bill, which 
had been gazetted in Kenya, on the interests of Indians. His report has since 
been publisht'd tog£'tber with the comments of the Governors of Kenya, U ga.nda 
and Tanganyika. I also informed Honourable Members that in deference to 
the wishes of the Government of India the Kenya Government had agreed to 
defer progress with the Bill pending consideration of Mr. Menon's report. It 
was not to be expected that legislation, which had already been announced on 
the lines of that existing in the sister territories of Uganda and Tanganyika, 
and of which the primary object was to improve methods of marketing, would 
be abandoned. The Government of India, therefore, bent their efforts to 
securing such amendments in the Bill as would reduce the hardships and remove 
the apprehensions of the Indian trading community in Kenya. The provision 
of the Bill which evoked the liveliest criticism was that relating to the grant of 
exclusive licences. It was feared tllat if, as was originally proposed, the 
Governor-in-Council was entitled to issue exclusive licences without reference to 
the Legislative Council, there would be neither flufficient pUQlicity nor adequate 
opportunity for discUSBing the question whether the issue of such licences was 
neeessa.ry or justified. In order to meet this objection the Government of 
Kenya have inserted a provision in the Bill to the effect that the application 
of the principle of an ex« lusive licence to any particular type of produce shall be 
e1rected by motion in the Legislative Council after 14 days' notice has been 
'~  Apart from the question of exclusive licences, the. chief aD.'Jivty of 
Indiana was that the number of buying centres mipt be tmduly J:eItricted. and 

e. .:' 
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that they might be located at inoonvenient diatanoea from exieting:marbta. 
In thi8 respect the Government of Kenya had agreed to give an &8IQrIU108 that 
ali important market.s existing at present would be decland aa buying centlel. 
It is understood that the Government of Kenya have gone further and have 
in.aerted an amendment in the Bill itself providing that trading centres will 
automatically be markets under the Ordinance. Certain subaidia.ry 8.IWl1ld· 
menta, such as the provision that :real:>ns for the refuaal to grant or renew a 
licence shall be recorded in writing, have also been effected. Above all a cate-
gorical assurance baa been given both by the Colonial Office and by the Govern-
ment of Kenya that the Bill is not racial in its intention and will not be r&OW 
in its operation. These are important safeguards. As Honourable Members 
are aware, the Secretary of State for the Colonies has agreed that the Bill should 
not be brought into operation until he has had an opportunity of considering 
it as passed, if nece88&ry, in consultation with t.he Secretary of State for India. 
The way is, therefore, still open to further representations by us, should these 
become necessary. 

A subject of considers,ble general interest and importance on which I should 
like to dwell is the activities of the Indian Research Fund Association. The 
AlIsociation depends f(\r its activities primarily on funds provided by Govern-
ment. The Central Legiilature is representt'd on ita Governing Body by two 
memhers elected by the Legislative Assembly and one member electtxl by the 
Council of Stah" but I am not sure whether the nature Or extent of the work 
done by the Association are widely known. This must be my excuse for re-
fel'ring to the subject. 

I think I am correct in saying that the Association which was founded in 
1911 was the first organisation of its kind to be constituted in the British 
Empire; the Medical Research Council in England was Rtarted only during the 
Great Waf. An increasing degree of public interest is being directed towards 
the graver diseases which afflict Our country, such as malaria, kala-azar &Ild 
oholera. In kala-aur notable success has been achieved through invoatigationa 
made by a special Commission appointed by the Association and through ancil-
lary enquiries which it partly financed. As a result, this diseaae which at 01:(' 
time seemed 80 menacing a problem in the Eutern parts of India may now be 
said to have been brought definitely under control. During more rooent yeal'll 
the problems associated with cholera have been receiving inteD8ive study, and 
I am informed that there is considerable hope that the enquiriea now being 
carried out will throw new light on many of the puzzling features of this for-
midable epidemic dis888e. Malaria is a disease of more widespread incideDC8 
and presenta more varied problem8. I need hardly remind Honourable Mem-
bers that it was an officer of the Indian Medical Service who discovrred how the 
diaease is tranamitted and thereby pointed out the course of subsequellt 
investigation. It is, therefore, in the fitneu of things that India 
should continue to take a leading part in the investigation of 
malarial problems. The Malaria, Survey of India .o1'gft1lised by the 
lIldian Reaearch Fund AaIIociatioD has been at work for yeara put aDd 
baa achieved notable zeauIt.. .AI. an illuatration of i1B. activitiee I may add 
that, at the moment, one of ita pa.rtie8 .. engaged in a.1IlJ!ft1 of Q1l8tta &ad _ 
euironmellUt where malaria. baa been, aod _, one of the major problema of 
puWio heakIa. 
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All of us,perhapl!, are fitmiliar by now with the term " ~ i  disease " 

and all that 'it connote8. The Research Fund Association has been forloDg 
oognisant of its fundamental importance and among its most notable achiev*,", 
menu are the researches in nutrition carried out in Coonoor by Sir Robert 
McCarri80n who has eamed a world-wide reputation and has brought credit 
to himself and to India. The re811lts of researches carried out under the 
auspices of the A!lBOciation are published from time to time in the Ifu1ian 
Joornal oj Medical ResMrc1r. and the Records of the Miliaria Survey-publi-
cat1ionsissued under its authority-but for the convenience of the general 
public non-technical articles are also issued periodically to the lay press. 
The account that I have given of the activities of the Association has had 

to be brief. It must not be regarded as exhaustive. But if it should serve 
to focus interest on a branch of research which is of the utmost importance 
to the welfare of the country, my object will have been served. For interest 
begets sympathy and sympathy encouragement. The lot of the research 
worker is often to miss both, because of the highly  technical nature of his 
investigation and the comparative infrequency of dramatic discoveries. But 
these latter, when they come, are the culmination of years of patient toil by 
men whose normal reward is only the satisfaction that comE'S of duty 
conscientiously done. Our more enlightened age should at least lend them 
the encouragement of a public consciousness of the essentially cumulative 
character of scientific discovery. 
Honourable Members will be interested to hear of a reoont decision taken 

by my Government about the disposal of our surplus stocks of quinine . 
. Although Public Health is a transferred provincial subject, the Government 
of India decided, some time ago, that they should maintain a reserve of 150,000 
lb •. of this drug in order to meet possible emergencies. The recent distn'88-
ing experience of Ceylon whf're the incidence of malaria on an unpI'f'C{'.dcnted 
aeale last year rapidly depleted locally available supplies has emphasisE'd the 
wisdom of this decision. The surplus to which I have referred represents 
the stock of quinine in the poBSession of the Government of India over and 
above this l'flscrve. The question of its disposal has been ~a i  the atten-
tion of my Government for some time past. Considering the constitutional 
position, we were under no obligation to distribute it to Local Governments 
below the preva.iling market rates. Neverthele!ls in 1932 Local Governments 
were offered lIupplies, in addition to their normal annual requirements, at a price 
lower than the cost of production, so that they may be enabled to extend 
" quininisation" of the people at a smaller cost than would be inc,urred if those 
additional requiremente were obtained at current market prices. This scheme 
£ell through mainly because Local Governme1'lts found themllelves unable to 
buy the entice surplus stock with sufficient rapidity even at the reduced i ~  

The Governmen.t of India then endeavoured, with ,the full consent c,f past 
Public Acoounta (lommittees, to sell this surplus to trade a~ i~ll  not with a 
view to financial profit but in order to convert iflto cash aoommodity for which 
there W&8 ao ~  official demand and thus make available funds -that might 
be ut.ilised for 1IOJIl6 usef1ll purpoee of pllhlic benefit. These efforts not ha vlh! 

~ ,witA a ~ l  it was decideci'rec!ently·to diatrillute 45,CCO ,Ibe. 
free to Local Governments 8ubject to the condition that this  aDloant, willi 



1_ 
be distributed free over and above the quantities whioh . U a ~  

may .now ~ distributing at their expeDBC. The amount which is l' ~ 
to be distributed ~ tom0l'e than half the available sUl'plus, which ... 
the end of June last was only 79,000 lbs, and represents, at the cunent market 
price of qU,inin?, a gift of ~  a ~  to the proVinCE'B. It is hoped h~  the 
bUlk of this will reach the masses 10 the rural areas and supplement, 10 the 
field of public health, the assistance that the contribution of on(' Cl"dre 
announced by the Honourable the Finance Member during his last budget 
speech was designed to provide towards rural reconstruction. 

You will, I think, expect me to make some mention of a matter which. 
particularly at the preecnt time, i8 of great public interest. I refcr to India's 
fOreign trade. Nine month8 ago I ventured to express BOrne degree of cautioua 
optimism in 8pite of the disabilities under which international trade was 
then labouring, It is a matter for regret that world conditions atill show 
li'ttle sign of the long awaited recovery. On the contrary, yet another of 
our m08t important markets, namely, Italy, has been obliged to impose .. 
8ystem of drastic control over imports, in order to protect her foreign cxcluUlge 
po:;ition. Nevertheles.'i, I feel that I am justified, 80 far a8 India is conct'med, 
in repeating tha.t note of optimism. India's exports of merchandise for the 
first four months of the present t,rade year show an incresfie of morc than 
41 crores over . tht' figures for the corresponding period of '1933, and 
though they show It comparatively small increase of 1 ~ lakhs OVPT lnst 
year's total, it must be remembered that 1934 was marked by exceptional 
purcha868 of raw cotton by Japan. On this one head of our trade accounts 
alone, namely, cotton purchase by Japan, th(\re has been a decrease of over 
Sl crores in the present year. Omitting this exceptional item, India's 
export trade in other commodities has improved by 3 croros in compari-
son with last year. Honourable Members may be interested more partieu-
lady in the results of our trading with Germany and Italy-countriee 
in which the most stringent measures of control have been imposed. 
In the case of Gennany our information is based on the reports of 
our Trade Commissioner in Hamburg, who has made a critical examina-
tion of the German import statistics. Mr. Gupta informs us that in 
the last quarter of 1934 the balance of trade was against India to the 
extent of 21 per cent. In the first quarter of 1935 the balance was even, 
showing an exchange of goods valued at 26 million Reichsmarks. For the 
second quarter of 19M the balance h&8 again swung in India's favour and 
Germany has imported from India goods valued at 81 million Reiohsmll1'ka 
against exports to India of 24 million only. Again, in the case of Italy, contrary . 
to what might have been expected from the new and stringent system of impon . 
control, our exports in the first four months of this year have fallen off by 6 
per cent. only. 

I quote these figures in no spirit. of (lolllplacency. My Government are fully 
aJiveto the dangers with which the courli6 of inlitlrnational trade is now ~  

and they will continue to watch the situation with the most anxiQUB care. . 

Before I leave tlRlHJubject;'mayIbriilg ODe ci20Ullllltanoe to the notice 01 
tllGaewho may Mve found little CODBObrtion in. a 8Oinperilon of the trad&i 
6s--of' ~ a  with....,. o£1lbepreeea.t day' . I 'WOUI •• J, 
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them to remember that world prices of primary commodities have fallen some 

~ per cent. since 1929, and that values in themselves are no true index to the 
variation in the. quantum of trade. 

I turn now to certain industrial matters of interest. The coal industry in 
particular has been prominent in our thoughts in recent months. You will, 
I am sure, share my deep regret at the two tragic mining disasters which recent-
ly occurred within a month of each other and in which 81 persons in all lost their 
lives. The second of these accidents was, with one exception, the worst min-
ing disaster that has occurred in India. In spite of all that care and foresight 
can do, mining remains in every country in the world a dangerous occupation, 
and our record in India in this matter hitherto has been comparatively good. 
These two last disasters have each been referred for investigation to Statu-
tory Courts of Enquiry by the Government of Bihar and Orissa, and I do not, 
therefore, desire to comment further upon them except to say that I trust that 
the results of the Courts' investigations will be to indicate some steps by which 
the risk of the recurrence of such events can be mininised. 

I noted with pleasure the passing at your last Session of the Mines 
(Amendment) Act which will reduce the hours of labour, will give further pro-
tection to children and will effect a number of other reforms. It will come into 
force in a fortnight's time, and I hope that it will prove effcctive in increasing 
the welfare and efficiency of the miners . 

.AP, most of you are probahly aware we have now constituted within the 
Government of India. a Bureau of Industrial Intelligence and Research, and the 
Advisory Council for this subject held recently its first meeting in Simla. I am 
glad to say that we have secured the co-operation of the Provincial Govern-
ments, of the leading States and of prominent non-officials on this Council. 
We have started on a small scale, but it is hardly necessary for me to emphasise 
the increasing importance of industrial research and intelligence for the advance-
ment of industry. It is my hope that, as this work develops, it may prove 
of substantial assistance to Indian industrialists and particularly to those who, 
by reason of the small scale on which they work, are unable to undertake 
research for themselves or, in present conditions, to avail themselves of ade-
quate expert advice. 

Civil Aviation is a subject which will, during the next few years, force 
itself increasingly upon us all. You will remember that about a year ago we 
undertook an important programme of development, designed primarily to 
bring the main Trall.8-India. route and certain internal routes into line with 
modern ideas. In order ,to ensure the close co-operation required between the 
Civil Aviation experts and the engineers, we have formed a special Civil Avia-
tion Circle in the Central Public Works Department to carry out the programme 
directly. The estimated cost of the works was Rs. 92·57 lakhs and you will be 
intel't'.sted to hear that orders have already been placed for hangars at a total 
cost of Rs. 16 lakhs and for lighting equipment at a cost of approximately 
Re. 9llakha. Progress with works for which special surveys have to be made 
win naturally berathe.r Blower, but the outlines of the programme as a whole 
are being ftUed in. We are now faoed with the introduction.,t' regular Bight 
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8ying and with a greatly increased intensity of the Tran&-India service&. These 
changes will involve certain important adjustments within the original pro-
gramme, and I hope that our ground organisation will be developed fast enouga 
to meet the demands of the air. 

A less spectacular but not less useful branch of official activity is the 
administration of the Road Fund. Your Resolutions of April, 1934, prolonged 
the life of the Road Account inde1initely and made it possible for the Standing 
Committee on Roads to take a longer and perhaps a more generous view in 
dealing with the demands of the Provinces. A special contribution of Rs. 40 
lakhs to the reserve in the Account was 0. most welcome addition to the sum 
available for distribution, and in March last the Standing Committee was 
able to approve in general outline the distribution of approximately Rs. 118 
lakhs from the reserve, this 8_um representing resources actually in hand plus 
the additional resources likely to accrue during t,le execution of the works. 
We have not forgotten the Provinces which are mo:;t in need of help for road 
development, and the scheme approved by the Committee allows for grants 
of Rs. 25 lakhs and Rs. 12llakhs to Assam and Bihar and Orissa, respectively. 
The needs of the new Provinces of Orissa and Sind will be specially considered ; 
surveys are in progress in Orissa and will shortly be undertaken in Sind. 

You are aware that for some time past my Government have been giving 
attention to the development of broadcasting. At the last Session of the 
Legislative Assembly a fund of Rs. 20 lakhs was created for this purpose, and 
we are now considering to which of our many needs this fund should be de-
voted. We are already erecting a large transmitting stat.ion in Delhi to broad-
cast programmes in English and in Urdu. This station will, I hope, be ready 
for use before the end of this year. A large transmitting station at Madras 
will certainly be needed and we hope to instal new and powerful transmitters 
at the existing stations at Calcutta and Bombay. Whether it will be possible 
within the resources now at our disposal to instal fOUI relay receivers and two 
short-wave stations to complete a broadcasting framework for India as a whole, 
I cannot yet say. A more detailed investigation of costs will he made during 
the c()ming winter, and a definite scheme for the expenditure of the sum in-
cluded in the fund will then be prepared. 

It is a matter of great disappointment to me that the improvement in 
railway earnings, which was so welcome a feature of the previous year, has 
suffered a set-back during the current year, though I hope it is only 
temporary. Till the middle of August railway earnings have been 
about half a crore below those of last year, and unless there is a change for the 
better soon the position of Indian railways will again become serious. I ('an 
only add at present that my GJvernment are fully alive to the gravity of the 
situation and are in consultation with those responsible for the administratioll 
of Indian railways in order that whatever Bteps are possible may be taken to 
improve their net earnings. 

This year has seen an important step forward in the development of the 
finanoial organisation of India. On the 1st of April last the Reeerve .Bank 
of India came into existenoe and UI1UIled l'88pon.sibility for the management of 
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the eurrency and exchange, and for making the sterling reniittattoos of the 
Government of India. The Gold Standard 'Reserve and thl3 Pap'er Cnrreney 
Reserve were on that date amalgamated and transfl'rred to the control of the 
Bank. The Bank: is at present continuing to issue Government of India cur-
rency notes in the forp!. with which the public is familiar. In due course these, 
will be replaced by the Bank's own notes. The Bank did not assume its ~ 
responsibilities as head of the credit organisation of India until the begi.n.ning of 
July when the scheduled banks were required to make their deposits. From 
that date the Reserve Bank became a central bank in the full meaning of the 
term and on 4th July declared its bank rate for the first time. 

In Mareh last the Legislature approved of the proposal that out of last year's 
revenue surplus a sum of Re. 113 lakhs should be distributed to the Provinces for 
the purpose of improving the conditions of life in the villages. This action, I am. 
glad to say, has been universall.v welcomed throughout India. Rs. 15 lakhs of 
this grant were set apart for assisting the co-operative movement. The Local 
Governments were invited to make recommendations as to the most profitable 
lise to which the balance could be put, and their proposals have been scrutinised 
by the Government of India befnre their approval was accorded. A statement 
has recently been laid on the table of this House which shows the objects to 
which the money is being devoted. The objects are various, since they are 
adjusted to the needs of the different parls of the country. Out of the total 
grant, over Rs. 25 lakhs will be spent on village water-supply and irrigation, 
neArly Rs. 19 lakhs on schemes for general improvement in the villages, Rs. 12 
lakhs on the improvement of village roads,and Rs. 10lakhs on sanitation and 
medical work. A sign of the times is that in certain Provinces money will be 
spent on arrangements for broadcasting instruction and entertainment in the 
villagl's. My hope is that this grant will prove the beginning of a steady advance 
throughout India in improving the conditions of life in the villages in which 
nine-tenths of the population live.' 

Since I last addressed you the Government of India Bill h.as received the 
Royal Assent and has become the Government of India Act, 1935. A great 
and difficult task hos thus been completed by Parliament, after an expression, 
direct or indirect, of the views of all sections of the peoples of British India 
and prolonged consultation with the Princes of India. Here and in England 
views of every nature, extreme or moderate, advanced or conservative, have 
been expressed. We have all sought to obtain this provision or that in the 
Constitution and we have all sometimes succeeded a.nd sometimes failed. It is 
the husiness of mon of practieul wisdom now to forget the individual issues 
upon which opinion has differed and to consider the sum a.nd substance of our 
total achievement. On such a consiaerati'on W6lUust. I think, conclude that 
th,e gain to India is great. 

I do not, therefore, on this oooaaion desire to invite your attention to any of 
the particular provisions of the Act, but I would ask you. to consider two broad 
feAtures of the new Constitution and desire to give you, if I may, one word of 
ad\tice. 

,Tt is a matteT 9fgreat satisfactiOn tome that dnring my Viceroyatty thaN 
hill! ~ madeposllible tOOlieUtntrUi;tioJi which-many of the great pulenof India 



through the ages desired to see but did not see and which h i i sight 
when I myself took office over four years ago. I mean that the Act fOr the 
fint time in the history of India consolidates the whole of Iftdia State anet 
British, for purposes of common concern under a eingle Government. India fo 
the first time can become one great country. 

The second broad feature, in contrast with the existing Constitution, is that 
the Governments of India under the new Constitution will draw their authority 
by direct devolution from the (rown just as Dominion Governments do. They 
will cease to be agents and will stand forth as full political and jwistic personali 
ties exercising the functions of His Majesty. 

The first feature to which I have referred is the consummation of age-long 
efforts, not only of the British Government but of all great Rulers in India from 
Asoka onwards.  The second feature is the necessary preliminary and bes1l 
augury for the full attainment by India of the political character which the 
most developed of His Majestys dominions enjoy. 

My experience of India now extends over two decades, and I have also had 
no incoDsiderable experience of the theory and practice of political life in other 
parts of the British Empire. It is out of that long and full experience and out of 
the genuine sympathy which I have ever felt for Indias political aspira-
tions that I give you this word of sincere advice.  Nothing is to be gaine4 
by  working  the CODstitution  in a spirit of mere  destruction or by 
the abandonment of constitutional methods.  The new Constitution  con-
tains within it great potentialities of development.  Everything is to  
gained by taking up the new proffered  role of a consolidated India and a 
full political  personality and by developing the Constitution till it, in. 
due season, sheds those limitations and reRtrictions which have been designed 
for the period of its growth.  The abandonment of constitutional methods has 
never led us anywhere in the paRt and will never lead us anywhere in the 
future 

It will not be my task to introduce the new Constitution, nor to join with 
you in its constitutional and, I trust, harmonious development. I shall hand 
over that task to one who com(s eqiupped with great technical knowledge of our 
new Constitution, for he has himself been a builder in the construction of your 
policy, one who will J know bring to the service of the Crown here the fullest 
sympathy with your aspirations and ideals.  I feel the greatest confidence 
that, when he comes to the stage which I have now reached in my life here II 
Viceroy he will look back on a period fraught lith great good to the fortunes 
of India, enriched by the same kindliness which you will assuredly accord to 
him as you have so generously accorded to me. , 

our thoughts are no doubt occupied, III mine are, by  of the 
steps by which and at which the new Constitution will be h  into ll  

tion. I tis impossible for me at this stage to give any indication of precLC  

But, as you are no doubt aware, all branches of my Government and all the Pro-
vineial Governrnents in India areaetively and indU8trionsly engaged on the 
probJeUIB which mnat be solved before the new Constitutions in Provinces and 
attlte eeatre caabe introdueed. We 8hall spare no afton. whioh will enable us 
-.intndwce thene. hi  at the 88Pliest poesible date. 
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In conformity with this intention, the Committee appointed by Ria 

Majesty's Government to report on the delimitation of constituencies and 
connected problems will assemble in Simla before the end of the present month, 
that is within two months of the date of the Royal Assent. We have secured 
as the Chairman of that Committee an electoral authority of great eminence in 
Sir Laurie Hammond, while with him will be associated two Indian members 
whose experience as High Court Judges ensures that judicial outlook and 
strict impartiality which are so essential. The problems which face the 
Committee are of great complexity, but I am confident that they will prove 
equal to the task. 

In conclusion I wish to make an appeal, which is not new, but which is 
uppermost in my mind at. the present time. No system of Parliamentary 
Government Can be expected to work successfully and for the benefit of the 
people as a 'whole without the existence of a spirit of accommodation and a 
willingness on the part of all sections of the people to prefer the wider interests 
of the whole body-politic to the narrower interests of their own particular 
section. As I said not long ago in a speech at Allahabad, the shadow of 
communal strife is hanging at this time over India. It is a shadow of evil 
portent and a cause of constant anxiety not only to all Governments in India 
but to all thoughtful and responsible people. If India is to enter on her new 
Constitution in conditions favourable to its successful development, that 
shadow must be dispelled and I would appeal to all those who love this country 
and desire to see it well governed by its own people to show .• spirit of tolerance 
and goodwill and to work for the creation of greater friendliness among all 
communities. 

On Thursday last the Legislative Assembly to the regret of my Govern-
ment and myself refused by a majority to take into consideration the Bill to give 
permanence to the Indian Press (Emergency Fowers) Act, 1931, and to certain 
provisions of the Criminal Law Amendment Act, 1932. I had hoped that the 
Assembly would share with Government the responsibility for this measure. 
Their refusal to do so has transferred the responsibility to me and after taking 
time to consider all the implications of action or inaction on my part I have 
decided, in discharge of my responsibility for the sa.fety, tranquillitya.nd 
interests of British India, to give the Assembly an opportunity to reconsider 
their decision, and the Bill will be hrought before that House again in a recom-
mended form. The arguments for and against the Bill have already been 
discussed at great length on the floor of the Legislative Assembly, and I shall, 
therefore, state as briefly as possihle my own reasons for considering the passage 
of the Bill to be essential. We are on the eve of important changes in the Consti-
tution of India. Within the next two years the primary responsibility for the 
maintenance of peace and good government in the Provinces will be transferred 
to Ministries responsible to the Legislatures. I consider it my imperative 
duty to use such powers as I poesesa to secure that that transfer takes pIa.ce 
in the most favourable conditions possible to the stability and success of these 
new Governments. Dangerous subversive movements are still active in the 
country. Communal unrest as I have already said ia unfortunately a more 
eeriOUB danger than for many years past. The experience of all Local Govern-
ments has been that the provisions of this Bill give t1I.em powers which. aN 
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effective in keeping theae movements in check and in preventing the publica-
tion of inaitementa to communal diuension. They are un8iIlimous in consider-
ing the retention of these powers essential. I am myself satisfied that they 
are right and tha.t I would be fa.iling in my duty if I did not use my specia.l 
powers to secure that these Governments have these. powers during the re-
mainder of the present Constitution and that the new Governments shall 
also ha.ve them when they take over the' reins of Government. 

And now I leave you, Gentlemen, to continue your labours of this present 
Besaion, and I do 80 with full confidence that you will continue to maintain the 
traditions and dignity which have always characterised the proceedings of both 
our Legislative Chambers. (Loud and Prolonged Applause.) 
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The Assembly met in the Assembly Chamber at Half Past Two of 
~  Clock, Mr. ¥resident (The Honourable Sir Abdur Rahim) w the 
Chair. 

QUESTIONS .AND ANSWERS. 

INCONVENIENCES TO PASSENGERS A',: RAJA-Kl-MANDI R.AILWAY STATION IN 

AGRA. 

:.172. *Pa.ndit Sri Krishna Dutt& PaJiwal: (a) [H it ;\ fact that 
Raja-Ki-lfandi railway station in Agra, on the Great lnclilln Peninsula 
Railway liuc, is the ooly station in the heart of th", eity , 

(b) Is it also a fact that even mail trains stop there' 
(c) 1s it further a fact that the platform at that station is very low' 
(d) What is the stoppage of trains at the above sta.tion' 
(6) Are Government aware that most of the Agl'l1 passengers are 

put to ~a  inconvenience on account of the 10wne;;>J of t.he platform 
and shol't stoppage Y If so, what steps, if any, do Government pro-
post to tnke to remove thesc inconveniences , 

Mr. P. R. Rau: (a) and (b). Yes. 
(c) The down platform is one foot and the up platform eleven incheJJ 

above rail level. 
(d) Two trains stop for two minutes each, six stop for three mjnutes 

each, two for five minutes each, one fOT eight minutes and one for ten 
minutes. 

(6) I am bringing the Honourable Member's suggestion to the notice 
of the Agent, Great Indian Peninsula Railway, for consideration. 

NON-EXISTENCE OF LABELS ON COOLIES INDICATING LUGGAGE FARE AT THE 

AGRA FORT RAILWAY STATION. 

373. ~' a i  Sri Krishna Dutt& Paliwal: ~a  Is it II Ial·t that 
the coolies /It both (East Indian Railway and Bombay, ~ a tmd Central 
India H:1i1way) the Fort Stations in Agra wear no label indicating theil" 
l a ~ flirt' , 

(b) Are Government aware that passengers /Ire put to great in-
convcnicnce  on account of the non-existence  of the lahels indic:1ting 
luggage fare' If so, what steps do Government propose to take to 
remove this inMnvenience to the travelling public t 

M. P. R. Ran: (a) There is only one Agra Fort t'ta.tiou whieh is 
worked by the Doolbay, Baroda and Central India RaHway. I understand 
that the COOliPB at· that station wear no such label. 

(b) The Agent has reported that the inconvenience has not been 
hrought to his notice. He has been ftBked to consider the desh'ahility of 
arranging for such labels. 

WANT OF A BRIDGE AT THE RAILWAY CROSSING NEAR THE AGRA CANTONMENT 

STATION ON THE AGRA-JOGNAR ROAD. 

374. "'Pandit Sri XriIhna Dutt& PaJiwaJ: (a.) Is it :l fact that 
there is no bridge at the railway crossing near the Agra Cantt. Station 
of the Grcd Indian Peninsula Railway on the Agra-Jognllr Road Line' 
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(b) 18 it also • fact that people are put to great hanbihip ()n aecount 
qf. the nbuyc fact , 

(l' ,l Have Government received any representatiolls from public 
asking them to construct a bridge there T 

(d) Will Government be pleased to lay th()se v ~~~ a i  on the 
table of thhl House find also st.ate the date of each ~' ll a i  tugt·ther 
with the steps taken on them: 

(e) Have allY complaints been lodged or legal steps taken by any 
member ()f the public against the railway a h i i ~  in connection with 
tile hardship' If so, when, by whom, and with what re<lults , 
(n What steps do Gonrnment propose to taktl to remove this Itard-

!.hip , 
Mr. P. B.. Rau : Enquiries are being made from the Railway AdDliniJ.. 

tration and n reply will be laid on the table in due COUl·S'!. 

EXEMPTION OF DISABILITY PENSIONS FROM THE INCOME-TAX. 

375. *Pandit Sri Krishna Dutta Paliwal: Is it ;1 fact th:1t llisllbility 
pensions nre exempt from the income-tax' If so, to what extent f 

Mr. A. H. IJoyd : Yes, pensions granted to members of His Majesty's 
Naval, 1\Iilitury or Air Forces, British or Indian, Or of the Auxilhiry 
Furce, India, or of the Indian Territorial rorce, or of the: Royal Indian 
Marine, who have been invalided from service with sllch forces 011 
account of bodily disability attributable 00, or aggravated by, such 
service are totally exempt from income-tax. 

DOUBLE DISABILITY W A.R PENSION CASES. 

376, "'Pnndit Sri Krishna. Dutta Paliwal: (.1) Is it a fact that the 
pPDsioll of an offieer, ~l i  from double disability, one due to service 
ill the Grellt WilT, and the other due to post war service, shall be specially 
asscll'led, vide paragraphs 40 and 81 of the Pension Regulation!'!, Jndia , 

(b) Is it It 'faet that the post war service in Cantonments in India 
is includrd in t.he tf'rm " PO!'lt. War service" T 

Mr. G. R. F. Tottellham : (a) nnd (b). Yes. 

PRoPAGANDA AGAINST INDIA THROUGH FILMS LIKE "BENGALI" AND" INDIA 

SPEAXB " IN EUROPE AND AMERICA. 

377. i.'Dr. P. N. Banerjea: Will Government be pleased to state 
what steps have bCf'n taken to prevent the spread of false propaganda 
llgaillst India througlt scandalous films like' Bengali ' and ' India Speaks' 
in Europe alld America T 
The Bonourable Sir Henry Ora.ik : As I stated in reply to qUAstjons 

on Mar'C'h 27th last, tbe Government of Inrlia addressed the Secretar;". 
of State in this matter, pointing out that e.ensorship in India is conducted 
So as to cxl'lude from exhibition fIlms which are calculatnd to wound 
the ~ i ili i  .of any foreign nation and that, for that reasoD, the 
Goyermnent of India were of opinion that India .houlU be aecorded 
reeiprocal tr(>otment in this mat.ter whenever necessary. We have ~ 

heard fl'om tbr Secretary of Stat", tAllt tbere i, no offlcial (!flJUlOrship 
ou fibufl in Am!'lriea, but theN is ~ ~ illl a a ~ Ul  wJlerclJr 
producing ('"mpwes in lJollyw.o04 dQI iD tbeir, OWll i ~  make a 
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pract.ice of seeking advice on the suitability for Empire audienceH of 
films which they propose to produce. This is in the intr.rcHtll of the 
companies themselves because the Empire market is a -very "Illuable 
one. It is llIost unfortunate that this arrangementdirl not prcyent the 
proJuctioll of the offensive parts of the two films mr.ntiollcti by the 
Honourahle Member. But the Government of India have been in-
f(,ruled 1hllt the producers of the film " India Speaks" have taken to 
heart the adveJ'se reception of that film both in Americn and elsewhere 
and its ban by the British Board of Censors, whose lead is mmally 
follol,ved ~  ~  in other parts of the Empire, and will be reluctant 
to allow ally similar films to be released in future. As it was believed 
that the film was no longer being produeed and as there is no uftieial 
cen:iol'lShip in America His Majesty's Government felt that no useful 
purposE' would be served by making representations to the GuvcrJ1rn.ent 
of thc United States of America. 

2. The film " Bengali " is reported to be the same as the film ., The 
Lives flf u Bengal Lancer" which has been exhibited in mallY plu<!es 
in India without objection. Certain portions of the film l'\~ ex('ised 
by the Mil-draa and Bombay Boards of Censors and, as a. re"u1t of re-
prcl>cnt.lltitlllS wade by His Majesty's Government, the hliHh l~  of the 
film agreed 1,0 excise some portions from the copies of 1 he film is.<necl 
for ('xlii I)it ion in England. The copy shown in Vicuna, to '\ 'hi~h 

referellCC!i were made in the Indian Press, seems to have been an original 
copy and, by the time that the representation made by His Majesty's 
Government rt:aehed His Majesty's Ambassador in A'Jhtria, the film 

~ fit tLc Clld of its run in Vienna and the Ambassador thought that it 
would th('y, bt· neither advisable nor appropriate to make any repre-
sentatiull to the Austrian Government. 

3. I should like to assure the Honsl' that the Government of ]ndia 
tlhflrc the rcs1mtment of Honourable Members against the exhibition of 
films i lll' ~  India in an unfavourable light. They hope that the 
arrallg'ement at Hollywood will in future prevent the production of "nch 
film); at That plaee and they will take such steps as are pos:,;ible to stop 
the (·xhihition of any such films both in India and elsewhere whenever 
they ('orne to notice. 
Dr. P. N. Banerjea : Are Government aware that :\ third film en-

titled" Bvcl'.I'lJOdy Loves 'Music" has recently been exhibit(Hl in which 
Mahn1ma Gandhi has been depicted as dancing with a European 
woman Y 
The Honourable Sir Henry 0r6ik : I have not heard of it. Where 

was jf exhillitec1 , 
Dr. P. N: . Banerjea : In America, produced most prob!lbly by the 

" Amerj,:an Company". 

The Honourable Sir Henry araile: If the Honourable Member W'ilI 
kimll/ ~i VI' ~ details, I will' make enquiries. 

Dr. P. N. Bauerje&.: Will Government consider the desirability of 
iH~ all " American Company" films if our ~ ll a i lll  do not 

bear fruit , 

The Honoul'able Sir Henry Oraik : I do not think that arises. Our 
l't'presenta1inns ha,e so far proved fruitful. The How)urable Member 
menn!! banning of (.ntry of all American fllms into India' 
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Dr.P" . N. Ba.Derjea: Ameriean dlms issued by this Company, the 
American Corupany, which issued" India Speaks ", H UengeJi" and 
the third film. 
The Honourable Sir Hemy Oraik: They are all of the same 

company' 
Dr. P. N. Banerjea : Yes, this particular company,-the .. American 

GOIn pany ". 
The Honourable Sir BeD1'1 Oraik :  I will i ~  it. 
Mr. S. Satyamurti : Is the Honourable Member aware of the fact 

that a new mm is projected which is supported by miHs.ioll.aries jn this 
country, depicting the scandalous habits of the ~  the disgraceful 
religions of the people t May I ask the Honourable iuemuer if he will 
lie good ~h to make enquiries', I am obliged to tho Honourable 
Member for the full and sympathetic answer he has given. 
The Honourable Sir Henry Or&ik :  I am not aware of that. Is it 

the Honourable Member's point that the film is being manufactured in 
India' 
Mr. S. Satyamurti: Outside India, but supporteu by h~ ruissiona-

ries in this country. 
The Honourable Sir Henry Oraik: : If the Honourable Mentbor will 

give me full details, I will make an enquiry. 
Mr. M. Ananthaaayan&Dl Ayyangar: Will the Houourable Member 

be pleased to state whether there is no law by which objoct.ionahlc tloo 
or picture can be banned in America f 
The Honourable Sir Henry Oraik: We have made i i ~  t.ud 

we ure told that there is no official censorship there. 
Mr. M. Anantbuayanam Ayyangar : Apart from official ~ l hi  

if an obsccne picture is put on boards, is there no law by whieh that 
film can be bnnned , 
The Honourable Sir Hemy Oraik :  I am not sure abt\ut the Amcl'ie,Ul 

law. but I ulJderstand that there is no official ceui-Iol'shi p. An thnt 
hllPlwlls is thllt Hollywood producing firms regularly con::.nlt our Consul 
at Los Angelos or lJOmewhere and take his advice sa to the .uitllbility 
uf films fol' British Empire audiences. 
Mr. M. Ananthaaayanam Ayya.ngar : What does the Americnn Gov-

ernment themselves do in case they deslre to prohibit any picture on 
political Or mOTal grounds' Is there any method whereby they can uo 
this? 
The Honourable Sir Henry Oralk : As far as I lcnow, there .i. nu 

censorship at all. 

hmlANS EKPLOYlI:D IN, AND INDIA'S CoNTRIBUTION TOWARDS, THE LEAGUB 
OF NATIONS. ' 

3,8. ~'  p, B. BaDerjea : Will Government bp, plcaRed to state : 
(a) the number of Indians employed in the different departments 

of the League of Nations during the recent years ; ond 
(b) the amount of annual contribution. rna.de by I.ndia ,to the 

, League of Nations 88 compared to the cobtributioDl of other 
countries , 

LSl7LAD • 
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The HODourable lir N1i,peDdr. ~U'  fa) DurUlg J,ecent yelfS tha 
number of permanent Indian employees has been seven. T.he. Duml;ler 
has ~ l  been reduced to six by the death of ~l  Chatterjee, in 
whose place, however, another Indian will, it isbelillvtlu. be appointed. 
'1'hl're are also understood to he about three temporary Indian emplorees. 
but temporary E'mployees are not shown in the staff lis1.tl. . 

(b) The Hondurable Member will find complete information on pageJf 
1264-1265 of thE' League of Nations Official Journal, 15th. Year, N{). 10 
(Part II) of Oct,ober, 1934, a copy of whieh is in the Library. 
Dr. P. N. Banerjes : With regard to clause (a), what is the nmaber 

61 Britishers employed in the office of the League of Nations , 
The Hononrable 8ir Jfripendra Birqlot :  I have given a complete lillt 

twice in answer to questions since· I came into this House. All the 
names and nationalities will be found in the pages of the list I have 
referred to. 
Dr.-P. N. Banerjea : Ha.s the attention of the Government been draw. 

to the speech of His Highness the Aga Khan in which he declared U18t 
Indian criticism of theLE'ague was growing and complained of the 
Iteague's lack of univC'l'sality, want of representation of Indians on it 
and also the magnitude of the contribution made by India to the L a~ll  

of Nations , . 

The Honourable lir Rrtpendra Bircar :  I have not Neen it, Sir. 

SELECTION OF DELEGATES TO THE SEsSION 01' THE LEAGUE OF NATIONS.· 

379. *Dr. P. N. Banerjea: (a) WiU GovermMnt be pleased to ~ a  

the method-so far adopted in selecting delegates to the !I88Irions. -of the 
l,eague of Nations Y . 

(b) ~ Govemment prepared to eOllSider the i~ ' li  select-
ing l a ~ in f .. ture on th. reeommendation ofthi. HOUle ,  . , 

The Honourable Sir Nripendra Sircar: (a) The delegates are ap-
.pointed by the Secretary of State acting in consultation with the (}(.,,-
ernment of India.. 

(0) No. 
, Dr. P. If. B&nerjea : II!! it not a fact that the representativell of ()the/' 

Governments are also representatives of the L i la ~ f)f those coun-
tries , 

!'he HoDoaraoble Sir Bripendra 8ircar : I do not believe that is cot:-
l'eet, but I have not got full information. 

Dr. P. N. Ba.nerjea. : Will there be any hum if the Assembly be eon-
\Julted at the time of sending the delegates" , 

The Honourable Sir Nripendra Bircar: The difficulty i." that the 
delegate who goes there is supposed to represent the "jews of the 00\'-
~  tit India and not thf' views of this Housf'. 

Mr. B. Batyamurti : Is it thp postulate of Government that the GOY-
ernment and this House oan never agree, aBd· wiloever the H ~ 'l l'  

is bound to have an opinion different from. the QQvernment. Cannot 
the GoveTIlment maKe an hOD-est attempt t.o agree with us in this 
a ~  Y. 

111, KoUOlll'&ble Iir l(ripeudra 1ir0l.l' : He may hav.e.but he mav ll,.t 
~av~  . 
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Mr. 8. Satyamurti: May I a&k the reason why Govenuoent refuse 
to consider the desirability of selecting delegates in consultation with 
this House 7 
fte Honourable Sir Nripendra Sire&!' : BecaWle he may not have the 

SAme opinion as the Government of India. 
Mr. S. Satyamurti : May I take it that this House ought to havc no 

tepresentative on the League 01 Nations, but ~  Government alone 
should select him ? 
The Honourable Sir Nripendra Sire&!' : That is an inference that tile 

Honourable Member is entitled to draw, though I do !J,Otagr,ee. 

JIr. S. Sa.tyamurti : Iii this HOWIe to be treated not as a part., but 
.Ai an excrescence of the Government of India , 

(No answer.) 

.AliIOUNT COLLECTED UNDER THE SALT (ADDITIONAL IKPO.aT DUTY) Aur IN 
BENGAL. . 

aBO. -Dr. P. N. Ba.nerjea : Will Government bo pleaft'd to lIt.ate :' 

(a) the total amount collected under the Salt Duty (Additional) 
Act in Bengal from the ~  up to the end of the 
flnancial year 1933-34 ; 

(b) the amount made ovrr to the Government of Bengal; and .. 
(r) the amount spent by the Government of Bengal for the ~

citation of the salt illdustry in Bengal , 
The Bmwura.ble air Jam.ea Grigg: (a) B.s. 25,02.518. 
(b) B.s. 13,52,700. 
(c) I would refer the Honourable Member to the reply that I gave 

to Mr. S. C. Mitra's question No. 645 on the 20th August, 1934. 
Dr. P. N. Ba.nerjea : Have the Government of India asked the Gov-

ernment of Bengal why they have not spent the money for legitimate 
purposes T Is this not a misapplication of public funds T 
The Honourable Sir James Grigg: Certainly not. If the HOllour-

able Member will refer to thr, qucstion to which I have given him a 
reference, he will see quite clearly that the Government of Bengal nave 
not misapplied the money. 

TDKB OJ' REJ'EBENOB OF THE lNooD-T,u ENQUIBY CoMMI'JT:U. 

381. ·Dr. P. K. Ba.nerjea : . (a) Will Government be pleayerl to state 
the. terms of reference under which a committee haa recently been ap-
pointed to investigate the· i~ i  system of income-tax adminiatratioD , 

(b) Do Government intend to invite the opjwona of publiebodiea 
Gud individuals interested in the matter' 
The H ~ l i  James Grigg: 1 would refer the H ~ l  

~  to my remarks on Uwse pointH in the Report of the Proceettings 
of the a ~  fo.r the 4th of April 18st. (Paee 3667.) 
Dr . .,. N. Banerjea : What were thoRe remarks' 
• B.0a01lllable 8jr .J&JIleS Grigg :  I caIUlm; repeat them at l ~  

Dr. r ......... : Will the Legislative A....-bly be .. ked .p'> 
..... sa ot*UoD ,011 the Repert , 

Lll1LAD s2 
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The BOllour&ble fIir Ja;nes Grigg : I cannot say: When thel'eport 
·is made, i will consider the question of publication and placing it before 
the Assembly. . 

ACCELERATION 01' THE SUBURBAN SERVICES ON THE EAsT ~l  AND EAsTJ:a5 
BENGAL RAILWAYS. 

382. "'Dr. P. N. Banerjea: Are Governm('nt prepared to consider 
the desirability of accelerating the suburban services on the East Indian 
.aDd Eastern Bengal Railways f· 

Mr. P. II Jt.a.u : The average time table speed of sububan trnina 
'~  the Eastern Bengal Railway· is 21.7 miles per hour and cannot be 
considered unsatisfactory compared with the electrically operated snb-
urban services on the Bombay, Baroda and Central India and Oreat 
Indian Peninsula Railways whose average time table speeds are 23.8 and 
22 mileH per hottr, respectively. . 

On the East Indian Railway the average ~  table speed of Rub-
urban trains is 19.4 Illiles per hour : the lower speed being due to the 
engineering restrictions necessary on account of relaying, reconstruction 
·.of bridges and the entire alteration and modernising of the method of 
signalling trains in and out of Howrah station. These works  are being 
undertaken in order to speed up the service. 

I am conveying the Honourable Member's suggestion to the Agcntl 
of tbooe two Railways for consideration. 

RECRurn.tENT IN THE StmOBDINATEPoSTAL BERVICE. 

283. *Mr. 8utyy& K.umar 80m: (a) Is it a ~ '  that recruitment 
to the snlJordinate Postal service is to be  made according to the Hevenue 
Division basis , . 

(b) Is it a fact that an exception has been made with regard to. such 
recruitment in cities like Calcutt.a and Bombay' 

(c) IR it a fact tha.t recruitment in Calcutta is not to be confined 
tnly to the PresiqeDcy Revenue Division wherein it is situated' 

. (d) Is it a fact that. aecording to the orders, recruitment in Caleutta 
is to be made also from the Revenue Divisions adjacent to the Presidency 
Revenue Division , 

(e) Are Government aware that Mr. M. L. Pasricha, late Postmaster-
General. Bengal and ~  Circle, interpreted ~h  Baid orders that as 
f!alcutta is situated within the Presidency Revenue Division, with refer-
ence to. a i ~  in Caicutta, Revenue Divisions adjacent to Presi-
dency Revenue Division, such as Rajshahi, Dacca, and Burdwan, should be 
considered ·adjaceilt Revenue DiviAions , 

(f) Do not the Government approve of this interpretation of the 
then Postmaster-General, Bengal and Assam Circle f If not, are Govern-
lIlent aware that there is no such Revenue Division as Calcutta Revenue 
Dh-ision and t.hat Calcutta is within the Presidency Revebue DiVision f 

.  . (g) Do Government propose to consider. the' ,ildvisa1jilityof reYising 
the orderR· of the present Postmastt"r-Genf'ral, lJengal anitA_tn, who has 

~ l theoM'ers of the'Dirflctor-General JO! ·fte ".elftl 1928 that 
Calcutta City is a Revenue Division by itself and that \l~ i' iai a 

(  " \. I'" 
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adjacent to Calcutta City alone are to be considered .. , ad,Jaceat Revenue 
Dh'idwns in connection with appointments in Calcutta Posts and 'fele. 
graph ofict'fI , ,_ 

(It) Is it a fact that Calcutta being the capital city of Bengal, all 
the districts of Bengal contribute to its development, and if 50, do Gov-
erJLment propose to consider the claim of all the districts of Bengal W 
lIuch appointments Y 

(i) Will Government be pleased to lay on the table the note of the 
present Postmaster-General, Bengal, requesting the Director-General, W 
&ccept the mterpretation of adjacent Revenue Divisions as applying to 
Calcutta City alone' . 

The Honourable Mr. D. G. Mitchell: (a) to (c). Yes. 

(d) The fact is not as stated by the Honourable Member. i~ 

ment in Calcutta is from residents of that city and also from those of the 
Revenue Divisions adjacent to it, i.e., the Presidency Division and the 
Burdwan Division. The Honourable Member is refelTed fo the Director 
General's demi-official letter, dated the 17th December, 1934, a copy of 
which was laid on the table of this House in reply to parts (c) and (d) 
of Pandit Lakshmi Kanta Maitra's starred question No. 1455 on the 4th 
April, 1935. 

(e) Yes. 
(f) The reply to the first part of the question is in the negatiyc and 

to the se:!ond part in the affirmative. 

(1/) The reply is in the negative. The Honourable Membf..r'll ussump-
tion, that the pre!lent Postmast.er-General, Bengal and Assam, has wrong-
ly interpreted the orders of the Director. General, is incorrect, all tlw 
Honourable Member will see from the reply given to part (dj above. 

(II) As regards the first part of the question, t!he faet may be ad stated. 
The reply to the second part is in the negative. 

(i) Government are not prepared to lay on the table coPies of depart-
mental notes. 

Mr. Lalch&nd Navalra.i: May I know from the Honourable Mem.ber 
who fixes the revenue divisions , 

The Honourable Mr. D. G. :Mitchell: The Local Government fixes the 
revenue divisions. 

Mr. Suryya Kumar·Som : Is it not a fact that Calcutta itse1i is within 
the Presidency Dh"ision , 

The Honourable Mr. D. G. llitchell : I understand that Calcutt'" ia 
within the Presidency revenUe division. 

Mr.8uryyaKumar 80m : Then the previous Postmaster General's 
interpret.ation haR bf'en overruled or differed from' 

The Honourable Mr. D. G. Mitchell: It has been overruled, beMulle 
It wa'! not in accordance with the standing imtructions of t.he Depart-
ment. 

Mr. 8u.rn-a E~ Som : no not. Govcrnmen1; feel that inju!ltiec will 
be done to the ot)et :districts ~hi~h are adjacent to the· i~  
revenue dfrision,'beMuRe, 88 a matter of1llet, bi,ci+iel'ilike ~ a  alid 
Calcutta are practically supplied by the revenuesof·theiJediatrietB' ! 
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The Ifmlourable Mr. D. O. Mitchell: I think that would also apply 
1;& ~\ a  Bihar and Orissa and other parts of India. Does the Honour-
able gentleman contemplute that the posts of these inferior servants in 
Calcutta ahould be recruited from half of upper India , 
Mr. Buryya Kumar 80m : I meant the adjaeent parts of the revenue 

divisions, not all over India. 
The Honourable Mr. D. G. Mitchell : Government consider that the 

~  arrangement is the most equitable for &11 eon!lerned. 

~ U lE  OF THE QUALIFIED SoNS AND DEPENDANTS OF THE POSTAL 

EMPLOYEES IN THE BENGAL AND AsSAM POSTAL CIRCLE. 
384. *Mr. Buryya Kumar 80m: (a) Is it a fact that the Director 

General of Posts and Telegraphs, issued orders to the effect that the 
qualified sons and dependents of the existing employees are to be recruited 
freely in the Divisions wherein they are employed and that the ~ i
tions on this score of Revenue Division should not act as bar in their 
cases' 
. (b) Is it a fact that the aforesaid orders of the Director General are 
».ot being carried out in the Bengal and Assam Circle at present' 

The Honourable Mr. D. G. Mitchell: (a) The orders are that i ~ 

ment to the subordinate services in the Posts and Telegraphs Departmeut 
IIhould ordinarily be confined to candidates who belong to or are domi-
ciled in the revenue divisions in which the vaeancioo occur ; but Reade 
of Circles have been authorised to depart from this rule at their dis-
oretion and to treat with considerable liberality the applications of de-
pendants of postA.l employeeA for ernpl()yrnent in the same place in which 
the officials themselves are employed, provided such candidates belong 
to or are domiciled in the postal Circle in which they seek employment. 

(b) No. 
Mr. Lalchand Navalrai:' Do Government give these appointrncnte 

.way by selection on aconsidera1ion of perllonsl qualifications or onl,. 
on the ground that so and so is the son  of these people T Are these 
appointments given away by selection' 
The Honourable Mr. D. G. Mitchell: As far as I remember, all posts 

are filled by selection, but the idea is that, other things being equal, the 
relatives and other dependants of Go,'ernment employees will be given 
• certain degree of preference. 
Mr. Lalchanc! Navalrai : Without any selection' Are the appoint-

ments given away by competition, or by selection' If by selection, then 
are these people given preferenee, or they are not given any preference' 
The Honourable Mr. D. G. lIIitchell :  I could not say off-hand if all 

these appointments are by selection or by examination or other method, 
but, in any case, whatever the method may be, other things being equal, 
these relatives of Government officials are given a certain degree of 
preference. 

RBCRUITMENT IN THB SUBORDINATE POSTAL SERVICB. 

, 3135. *Mr.8uryya KUDl&I' 80m: (a) Is it a fact that aecordifll to a 
cil't'olarisRu('(l by the Director-General, Posts and Teler:rapha. in the year 
~  recruitment in the lubordinate Poatal aervlce it to be macH ~ 
'Revenue Divisi,on basis' , 



(b) 18 it a. fllct that the heads of Circles are authorised· to use their 
l ~ i  in special cases' 
(e) Will Government please state what those special eases are' 
(d) Will Government please state if the question of recruitment of 

t.he sons and dependents of the existing employees comes under special 
toses , 
The JloDOurable Mr. D. G. Mitchell: (a) and (b). The facts Ilre 

&ubstantially lIB stat.ed by the Honourable Member. 
(c) and (d). Government regret that it is not possible to give a com-

plete list of the special eases that might arise but thc general ~i i  

has been explained in the reply given to part (a) of the late Mr. :B'aldr 
Chand's starred question No. :494 in this House On the 23rd February, 
1935, to which the Honourable Member's attention is invited. 

SuB-DrvI9IONAL OPnCEBS AND AsSISTANT GARRISON ENGINEERS IN TRB 
ELDCTlUCAL AND MEOHANICAL ENGINEERING BRANCH IN THE ARMY. 

386. otBardar Bant Bingh: (0) Will Government pl"ssc l"tate the 
number of Sub-divisional Officers and Assistant Garrison Engineers in the 
Electrieal and Mechaniclll Engineering Branch in the Army in each 
command, separately f 

(b) How many of them are Europeans and how many Indians iD 
each command , Out of Indians. how many are Hindus, Muslims or 
Sikhs f 
(d What is the starting salary of such officials, and for what period 

they wurk as Sub-divisional Officers or Garrison Engb'teers , 
(d) What are the prescribed minimum academical quallilcations ~ 

IIneh posts' 
(6) Is it 8 fact that ordinary European Sergeants are given a short 

training as mechani('JI and posted as Sub-divisiona10ff1cers without allY 
mech&nical, or academic qualifications, while Indians with high academical 
qualitications and with practical mechanical and electrical training are not 
posted as Sub-divisional Officers' If 80, why , : i 
Mr. G. B.. F. 'l'otteDham: (a) There is only one AMistant· Garrison 

Engineer in the Electrical and Mechanical Brancb of the· Military 
Engineer Services. 
The number of Sub-Divisional Oftiee1'8 (military flnd civilian) in 1hit! 

Rranch is shown below : 

In Northern Command 
In Southern Command 
In Eastern Command 
In Western Command 

Total 

No. 
22 
13 
13 
6 

54 

(b) I lay on the table a statement giving the information asked for. 
(e) The etarting pay of military Sl1b-Diviaional Officers is "': 220 ~ 
~  and (If civilian 8ll b-Divisional OtBcenl. Ra. . 150· per. meJ'JlJe8l. 

Except for military meehwsts who eometO India f« abe "un te1lt 
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end revert to the United Kingdom on its completionl military personnel 
of the Sub-Divisional Officer class serve up to the age of 52 when they 
retire after an average service of 22 years in the Military Engineer 
~' vi  Civilians normally retire at the age of 55 after an average 
sCl'vice as. Sub-Divisional Officers of 20 years. 

(d) Military Sub-Divisional Officers have to qualify at a special two 
years' course at the School of Military Engineering, Chatham, which 
provides a high standard of electrical and mechanical training to indivi-
duals who have already acquired technical knowledge from practical cx-
pt'rience in this Branch of engineering in the. United Kingdom. In 
addition, they Ilre rcquired to pass subsequently special exami.nations 
conducted by the City and Guilds Institute, Civilian Sub-Divisional 
Qtlicer& are normally promoted from subordinate positions in the various 
electrical and mechanical installations run by the Military Engineer 
Service.q and selection is confined to those who have passed a departmental 
examination based on the City and Guilds examinations referred to 
above. 

(e) What I have just said shows that it is not a fact. 

Btaeement. 
.. -

I 

Europe&lll. Indian (oiviliaDl). 

COIIlJIUIDd. 
K.iIltary. Civiliana. HindUl. MUIlima. Sikhi. Total. 

Northern · . 22 . . . . · . · . 21 

Southern · . 11 2 . . .. 13 

Eutern · . 8 S  2 .18 

Weatern · . 4, . . 2 · . · . e 

'l'otaJ .. 46 15 4, · . · . M 

SALE OF SILVER. 

387. *Mr. Akhil Chandra Datta: (a) Has the attention of Govern-
ment been drawn to the resolutions recently passed at the annual meeting 
of the Ii'ederation of Indian Chambers of Commerce regarding the dangers 
of silver sales t 

(b) How much loss did Government su1Ier by the sale of silver from 
1926 to date , 

(c) Is it in the neighbourhood of 26 crore8 , 
(d) Ho IN wa.s thiR loss met , 
(e) In view of the obligations of Government to keep the RC'lerve 

Bank snpplied ~i h silyt'r rupees, do they intend selling more silver f 

(f) Will Government ltate the total value of .Uver npee.s and 
bullion beld by them against currency reserve at the present .level uf 
~ (wjthoQt taJdnl the gold standard reserve into epnsid,el'ation) t ... ;, 
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The Honourable Sir Jam.. Grigg: (a) Yes. 

(b), (c) and (d). I would refer the HonQurable Member to Account 
No. 93A in the Finance and Revenue Accounts of the Government of 
India for the year 1933·34. The loss shown there of courlSe only covers 
realisations since 1927-28; in the years prior to this there was of ~  

• very large net profit which cannot however be exactly calculated. 

(e) I do not think that it is desirable in present circumstance!:! to 
make any statement on this subject.. 
(f) Government DO longer hold silver against currency notes. 

'I'he LLmounts of rupees held by the Reserve Bank in their reserve against 
notes are shewn in their weekly published statements. 
Mr. l'rI. Ananthasayanam Ayyangar : Arc Government aware that in 

the paper Currency Reserve the Government of India's silver rupee 
8et'urities have gone down in amount from Rs. 43 crores to 26 crores in 
• period of two months , 

The lIonourable Sir James Grigg :  I am afraid I cannot undel'Hta.nd 
in the least what the Honourable Member is talking about. The resOl'V08 
held against currency notes are entirely in tne hands of the Reserve 
Bank. 

OoNSTRUOTION 01' MOBE QUABTERS I'OB THE E)U'LOYJIES 01' TIUI GOVEBNKENT 

01' INDIA PRESS, NEW DELm. 

3S8. "'Byed Ghulam. Bhik Nairang: (a) Axe Government aware 
that several employees of the Government of India Press, New Delhi, have 
been msde to live in inferior type quarters due to the paucity of proper 
and superior type of quarters in the Press Area , 

(b) Is it a fact that many Readers, Revisers and Copy-holders, 88 well 
u clerks, have been allotted and are occupying Duftary type quarters 
(which are primarily meant for the menial staif), as there is a tremendous 
Ihortage of suitable quarters , 

(c) Are GovernmeDJt aware that on the 1st June, 1935, a memorial 
praying for the construction of more quarters of the type required was 
lubmitted by several employees of the Government of India Press, New 
Delhi, to the Secretary Ito the Government of India in the Department of 
Industries and Labour' 

(d) U the answer to part (c) be in the a.ftlrmative, what decision have 
Government reached as to the said memorial , 

(e) Do Governmenlt propose to build more quarters for the employees 
of the New Delhi Pre'l8' If so, when will these quarters be made available 
to them' 
The Honourable Mr. D. G. Mitchell: (a) Under the rules and ordcn 

At prcsentin force no press employee is compelled to occupy Govern-
ment accommodation in New Delhi. 

(b) Yes-but the type of quarters referred to is intended 'or nil 
employees drawing less than RR. 45 per mensem and not for Duftric8 
and inferior servants only. 

(c)'to ~' ia  from certain employees of the Government of 
India hellf6, ~ lhi  :praying for thf! eori9ttuctio'nof additional quartol'll 
have just been received and will he ("onl'lidet'ed by Govemmfmt. . 
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RULES GOVERNING THE .Al.In.rMBNT OI'QuAR'I'BR8 T() 'lBJI EM!'LOYD! OJ' TO 

GOVEBNKBNT OF INDIA PRBSS, NEW DELHI. 

389. "'Syed Ghulam Bhik HaJ.ra.ng: Is there It. separate set of rule. 
governing the allotment of quarters to the employees of the Government 
of India Press, New Delhi' If so, will Governmenrt; be pleased to lay a 
eopy of those rules on the table of this House , 

The Honour&ble Mr. D. G. Mitchell: There are no separat.e rule8 
for the Press quarters at New Delhi. 

WART OF SMOKE-CHIMNEYS IN THE DUFTARY TYPE QUARTERS OF TD 
GOVERNMENT OF INDIA PRESS, NEW DEI,ID. 

~  "'Syed Ghulam Bbik: Haireg: (a) Arc Government aware 
that there are no smoke-chimneys in the Duftary type quarters of the 
Government Press, New Delhi' 

(b) Is it a fact that ~ hi  have been provided in the newly-
built Duftary type quarters that have been erected to the east of the Pre. 
AreaY 

(c) If so, do Government propose to provide similar chimneys in h~ 

Duftary type quarters of the Press Area aa well' If not, why not , 

The BOllOur&ble Mr. D. O. Mitchell: (a) and (b). Yes. 

(c) No. Funds cannot at present be made available for the ,vork. 

OLAS8II'ICATION OF 'I'H:B E){1'1..OYEE8 OF THE READING BRANCli 0, TO 
GOVERNMENT OF INDIA PRE8S, NJIlw DELHI. 

39"1. "'Syed Ohulam Bhik 1fa.iraDg: (a) Are Government aware 
that a memorial was aubmitted to the Government of India by the membera 
of the Reading Branch of the Government of India Press, New Delhi, 
urging their classification as " ministerial" workers instead of •• ind\do 
trial" workers, which is their preaent designation T 

(b) Itave Government considered this memorial and reaehed a con-
elusion' If so, what is the decision arrived at f 

The Honourable Mr. D. G. Mitchell: (a) and (b). The memorial 
was not submitted to the Government of India; it was addressed to the 
Controller of Printing and Stationery and rejected by him, after care-
ful consideration. 

Al.LJ:GED Coli PULSION FOR OVERTIllE WORK IN TBlI GoVERNlIENT 01' INDU 
PRESS, NlIw DBLm. 

392. .Syed Ohul&m BIUk Na.ira,u: (a) Is it 11 fact that tAt 
employees of the Government of India Press, New Delhi, work over-time 
during the winter season' 

(b) Is it a fact that very often they have to wort eleven hours • 
day' 

(0) ~ Government aware that this .oveMtoPk ia l i ~ Uptn' the 
bealth of tho employees and that those who do net w&ltt to work crv-. 
time are f,Qrci\)lymade to do ., 
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(d) If 10, under what rule of the Press Hand-book is this eompulaion 
justified f 

The Honourable Mr. D. G. Mitchell: (a) Yes, at times. 

(b) In order ~ deal with an exceptional press of work generall;y 
during the winter season, the men are sometimes ~i  to work for 
more than ten hours. 

(c) Government have no reason to suppose that the amount of o\'er-
time has been such as to produce adverse effects on health. The 
liability to work overtime is part of the ordinary conditions of service 
of press employees. 

(d) Under the last sub-paragraph of paragraph ao of the H~ 

Handbook. 

Mr. La.lcband NavaJrai: What is the ordinary time for them to 
work--how many hours ? 

The Honoura.ble Mr. D. G. Mitchell: About f()rty-eight hOlll'f1 a 
week. 

EXEMPTION OJ' MUSLIM EMPLOYEES OF THE GOVERNMENT OF INDIA Puss, 
NlDWDELHI, FROM WORKING OVERTIME ON FRIDAYS. 

39:1. *'Syed Ghulam Bhik Na.ir&Da': (a) Is it a fact that one hour'lI 
leave is allowed to Muslim employees of the Government of India Pre&l, 
New Delhi, to 'say their Friday prayers , 

(b) Is it Ii faat that if the Muslim employees work over-time on 
Friday this one hour is deducted from their over-time t If so, why' 

(c) Do Government propose to make payments to Muslim employeea 
for over-time work on Fridays' If not, why not' 

(d) Do Government propose to exempt as mallY l\Illsliru emplofeel 
as possible from working over-time on Fridays and specially when non-
Muslim employees are available' 
The Honourable Mr. D. G. Mitchell: (a) YCR. 
(b) and (c). The attention of the Honourable Member i8 invited 

to the reply given in the Legislative Assembly on the 20th August, 1934. 
by the Honourable Sir Frank Noyce to starred question No. 668. 

(d) Government are anxious to reduce overtime 88 much 811 possible 
tor all employees. But it would not be fair to members of other com-
munities to detain those who had already worked full time, while thos," 
who had worked a shorter t'ime were released. 

E1I'FECT OF THE RISE IN T1IB PRICE OF SILVJDR ON TBlII RUPD. 

894. ·.r. T. S . .a..,nMhfHnpm OlIe&tiar: Will Government I!Itate : 
(G) whether they are aware of the intention of the Government of 

the United States of .America Ito push np the price of silver 
to 80d. j and 

(b) what Government propose to do, if, by thil rile of price of 
silver, the rupee ceases to become a token coin' 

The Honourable Sir .T&meI GriJI : I would invite the attention of 
the Honourable ~  to 'the reply given by me to Mr. Satyamurti ' • 
.tarred queailon No. ~  during the ~ li~  , 
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,Apl'LICATIONS FROM M.uuTMA GANDHI AND BABU RA.i£NDRA PRASAD FOR 

l'ERMIS8ION TO ENTER THE EARTHQUAKE .AREA IN Q'UE1'1'A. 

89;;. ~'  T. S. Avinaahilingam Chettiar: Will Government a ~ : 

(a) whether it is a fact that Mahatma Gandhi and Babu Rajendra 
Prasad, the President of the Indian National Congrell", had 
applied for permission to enter the earthquake area in Quetta 
for doing relief work ; 

(b) whether their applicllltions were rejected; and 

(c) if 80, on what grounds and for what reasons , 

The Honourable Sir Henry Craik: (a) Yes. 

(b) and (c). I would refer the Honourable Member t,o the answer 
given by me to Mr. Satyamurti's starred question No. 219. 

Mr. T. S. Avinashilinga.m Ohettiar : Are the Government of India 
prepared to publish the correspondence with Babu Rajendra Prasad on 
the subject , 

The Honourable Sir Henry Oraik :  I said in answer to the previollB 
question that I was prepared to do it., but I have not got the permission 
of the people to whom the letters were addressed. 

Mr. T. S. Avinaahilingam Ohettiar : Are Government aware that 
Babu Rajendra Prasad has sent out to the press his letter, and arf' 
Government. free to publish such correspondence , 

The Honourable Sir Henry Oraik :  I saw something in the pre .. , 
hut. he did not Ray that the Government had asked hi!! permission to 
publish. 

Mr. S. Satyamurti : Do Government propose to publish it, or to ask 
~hi  for permission to publish it. , 

The Honourable Sir Henry Oraik :  I do not think it would be for 
Government to ask him for permission. 

Mr. S.S&tyamurtl : Will Government ask tor permission' 

The Honourable Sir Henry Oraik : If the Honourable Member wants 
lIis consent, I suggl'st the Honourable Member should ask him. 

Mr. S. Satyamurti : If I communicate his consent to Government, 
will Government publish it , 

The Honourable Sir Henry Oraik: : Yes. 

TENDIlRS FOR W AGONB FOR 1935-36. 

896. "'Mr. T. B. AvinaahiliDgam. Obettiar: Win Govemment stllte : 
(a) whether it is a faet t.hat tenders for wagons for 1935-36 were 

called for in three lots ; 

(b ~ tha.t the. third call a ~ for 2,050 wagons, and that !.or this world 
~ were invited and' Belgian, German and British firmR 

gave tendel'8 ;  , 

(c) that the tenders of the Indian finns were the .lowest. eJ;eept for 
MPltro-cammell whose pldc,e was ~ pet' eell.t. leaB aDd. , 
German P.'1'OUp who quoted five per cent. lower ; 



(d) 

(1) 

(g) 

(h) 

that, though Metro-cammell quoted for the whGle lot, the 
delivery schedule they had given was such that they could 
eomplete only 750 wagons in this fiscal year, and 80 they got 
an order for 750 wagons ; 

that GOO wagons were withdrawn, and with regard to the 
balance of 800 wagons, the Indian iirms were ofl'ered prices 
which were far below their tender prices ; 

Whether it is a fact that the saving effected by placing the 
order with Metro-cammell was only Rs. 3 lakhs ; 

supposing this order to have gone to Indian firms, what the 
increased railway freight is that this manufacture should 
have occasioned; what the extra excise duty and additianal 
income-tax ia that Government may have obtained ; 

whether Government are aware that, in response to the 
in.iistenoe of the Select Cou;unittee of this House in 1927, 
Sir George Rainy, the then Commerce Member, aceepted that 
all future orders should be placed in India ; and 

( ~  in the face of this assurance, why orders for these wagons were 
given to 8 foreign non-Indian company , 

Mr. P. B. ku: (a) Yes. 
(b) Yea. 

(c) Four types of wagons wero included in the world call for 
tenders, viz.,-

O-Train piped and with hand brake. 

O-fully va~  braked. 

OM-and 

CR-
For the two 0 types and the OM type, one British tender and one 
German tender were lower than the lowest Indian' tender. For the 
CR type, two British tenders and, one (}crmaJ;l ~  ;were lower than 
the lowest Indian tendrr. For the types' ~  which the 'order was 
placed abroad (viz., 0 fully vacuum braked and CR) the British tenders 
were ten per cent. and 14 per cent. and the German tenders 4.5 per cent. 
and nine per' cent., respectively, below the lowest Indian tender. 

(d) It was i~  that it was unlikely that they could' deliver 
more than 750 wagons before the middle Qf February, 1936, i.e., befON! 
our peak period of traffic for the year. Consequently only that number 
""as ordered. 

(6) 'The answer to the,fflM :partia ill the aftlrmative '; as regard_ 
the second, '800 wagonR wei'caUotted to Indian firms at an agreed price, 
which' ill': lower tl1fti'l tbl'ir oMgiTtftJ hmdfOr but hi~h  than the lowest 
foreign 'tender. ., ' . , 

(I) The aavings efl'ect.ed on 750 wagons, ordered with Messrs. Metro-
Catnmell. Rmounied to about,a* lakhs and on 800 wagons ordered in 
India, at the negotiated price, to over Rs. It lakhs. " 

(g), It hae, been estilllared thattbe pl"Ofit to Railways on the addi-
tional railway freight, if orders had been placed in India, wo11ld ave 
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been aboutRs. 20 to Rs. 25 per a ~  It .is japossible to say how 
~h additional iacome-tax Government would have obtained. The 

excise duty would almost ~ ai l  have been less than the import dut,. 
on the imported wagons. 

(1) I .preawae my Honourable friend is referriDg10 SiI-Georp 
Bainy's minute of diBsent to the report of the Select Committee on the 
Steel Industry (Protection) Bill of 1928. If so, what he said was as 
follows: 

•• I fully a.eeept the view ~  the Taritf Board that, uti} order. for wagons call 
again be plaeed on a normal seale, all orden .hould be plaeed in India subjeet to & 
maximam price, aDd that in fixing the ~  price aD addition of 12i per eent. 
to the pricel paid in 1925-26 will serve 88 a general pide. But if the Indian wagon 
buildiJIB firms refuse to take the order. at the maximum priees whieh Government 
e011sider reasonable, there will be DO alternative but to eall for almultlUleoUi tender., 
aDd if the duty remain. at tell per eellt. tltare ill a danger tlaat BOme of them may 
be 10lt to the Indian firms." 

(i) The main reason which induced Government toeall for simul-
taneous tenders ill India and abroad was that for a long time there had 
been no price regulator in the shape of foreign prices and Government 
could not be sure whether the prices quoted by Indian firms were reason-
able or not. Moreover, they had grounds to suspect that the internal 
competition in India between the four wagon building firms had also 
ceased to exist. Consequently they decided that, specially in view of 
the fact that the total number of wagons to be purchased during the 
year was much higher than in past years, tenders for part of the require-
ments of railways should be called for both in India and abroad, and 

;. dealt with according to the Stores Purchase Rules which allow a price 
't, preference for articles of Indian m_anufaeture. Out of the total of 4,972 
wagons, 722 wagons had been purchased in India in the first call ; of the 
balance of 4,250 wagons, tenders were called for 2,200 in India only 
and 2,050 in India and abroad. The results showed that the action taken 
was fully justified, for the call for open tenders disclosed that the cost to 
the railways of restricting the second call (for 2,200 wagons) to India WaH 
lODlething like ten lakha . 

•. T. 8. AvinaahiliJlg&m Ohettiar : :May I ask,Sh-, in regll,rd to 

8 P.x. 
part (e), by how much was the price of Indian 
Companies above the English price' 

:Mr. P. B.. Bau: The English price was 2,610 ; the original Indian 
.quotation was 2,930, and we placed the ordcr for 2,700. 

' l~ CH  AND RETAINED P1aRSONNEL IN THE RAILWAY ~ E  ADVISORY 

. COMMITTEB. 

• 397. "'Mr. ~ If.th ha ~  «(I.) Will Government 
please lay on the table a compa.rative statement showing the names ~  
intrenched and retained persons of the R,ailWkY Rates Ad-riaery CoD1.-
1Ilittee, their educational qualifications, experiences, pay, len" .of eer-
vice. of ea<.'h, b(l.th in the Committee and outside , 

p (b,Will ~ lll i please state .the action talkenfor the reoem.ploy-
ment of the retrenched persoDsof the Committee , 

~ (e)' If thtl1"8pl,. be in the d1rmative, will GowtDiueat please .tate 
..... 'Whereabouta , .  . 



(d) If the reply to part <lI) he ill ibe neptive, will Qoverument 
pltl8ll6 ... tate ~ relUlOna thereof' 

(e) Will Government please lay on the table a statement showing the 
pOsts revived in the Committee sinee ita reconstitution and names of the 
holder of each of them giving details 01 recruitment, i.e., whether they 
are retrenched persons or outsiders , 

(f) Will Government pleaBe state the reasons for not following tho 
rules of re-employment of retrenched pe!'8OJln.el promulgated by the Govern-
ment of India , 

(g) Will Uovernment please state the present strength of the sub-
ordinate staff of the CommIttee by community, CaBte and provinces, I 

(It) Will Government please staUl the future of the Committee IWd 
whether there is any possibility of calling back of the retrenched persona , 

Mr. P. a. ku: (a) (e) and ,(g). The jnt'ormation is not readily 
available and Government regret they cannot undertake the compilation 
as the labour and expense involved will, they cORlLider, be out of all 
proportion to any possible use it can be put to. 

(b), (e), (d) and (t). Government are informed that the rules for 
the re-employment of retr.enchedper80nuel have been duly followed. 
The details have been left to the President. 

(h) For the future of the Committee I wwld refer the Honourable 
Member to section 191 of the Government of India Act, 1935. I am 
unable to give a definite auswer to the second part of his queHtion. 

'!'he Bonoura.ble air Ja.meaGrigg : 'Before I reply to qnestion No . 
.398, you will perhaps allow me to say a few words in ~ i  with my 
answer to. Mr. Ananthassyanam Ayyangar'H jlupplementary question 
which I did not then properly hear. I now understand that the Honour-
able Member asked what was the explanation of the faU in the Govern-
ment of India's securities in the Currency Reserves. If the Honour-
able Member will look into the returns, he will find that  that is compen-
aated for by an increase in sterling securities. This meaDl!, of course, 
that the external Currency Reserves have been strengthened. 

BALl: OF BILVBB BY THE ~E  OF bmlA. 

398. * .... ADU",U&y&IWD A17upr: (a) Has any quantity at 
silver been sold by the Government I().f India since Ka.rch, 1935' If 10, 
what is the quantity and what is its valu,e , 

(b) WMt has beea. dODe with the proceeds, if any' 

'!'he JIonO'i:lr&ble Sir lames Origg: I would invite the attention of 
the Honourable Member to the reply given by me to part (Il) of Mr. 
Akhil Chandra Datta'fI starred question No. 387 during the current 
Session. 

Mr. II. Ana.ntbuaya.nam Ayyangar: The Honourable Member ha!l 
only stated in aJUlwer to Mr. Akhil Chandra Daita's ~l  that it is 
oonlldentialandhe .is not prepared ~ IItate what the silver policy of ~ 
Government will be in theruture , 
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The Honourable Bil"&IIltIJI Grift : I said on a previous occasion, 
and I repeat it now, that r am quite unwilling to make any statement 
whatever about silver so long lIB the market remains in its present con-
dition, the reason being that I think the less said in the way of givw. 
a lead in any direction to speculators the better. 

PROTECTION OF INDIANS IN ABYSSINIA. 

399. *Mr. ltl. .A.nanth&saya.nam .A.yya.ngar: How many Indians ~  
there in Abyssinia T What steps, if any, have been taken to protect their 
person and property in view of the impending war between Italy and 
Abyssinia , 

Mr. J. G. Acheson: The inrormation asked for by Honourable 
Member has already been supplied by me in reply to a short notice 
question by Mr. Satyamurti on the 8rd September, 1936. 

SIR GEORGE ScllUSTER'S OPINION ABOUT THE BOMBING OJ' INI>IANs. 

400. *Mr. S. 8atyamurti: Will Government be pleaslld to state: 
(a) whether their attention has been drawn to the stllltement made 

by Sir ~  Schuster at the Peace Congress, that he it 
opposed to the bombing of Indians ; 

(b) whether Government propose to stop this practice j and 

(c) if not, why not' 

Mr. G. R. P. TotteDham: (a) Government have seen the cutting 
but have ascertained that no such version of Sir George Schuster'. 
stat'ement can be traced in the London Press reports of the meeting. 

(b) and (c). The Honourable Member's attention is invited to the 
reply I gave to his starred question No. 291 on the 12th. September, 1935. 

Mr. S. Sa.tyamurti: Apart from Sir George Schuster's speech,may 
1 ask one question? What is the position today of the Government of 
India in respect of bombing from reroplancs Y 

1Ir. G. B. F. Tottenham : J gave a full statement of that position in 
reply to the Honourable Member'!:! questions only two or three daYi 
ngo. 

Mr. S. Satya.murti : I think my Honourable friend said that they 
do not bomb civil population. May I take it .that ~ Government of 
India l1Be their ~l' la  '~l  bombing -those i ~  who are 
fighting in the fit'MM , 

Mr. G. R. F. Tottenham : The main"' purpose of bombing is to dis-
perse  hostile las1t.kar8 in the field. As I explained th", other day, in 
certain cases the Royal Air Forcealao use h i a la l ~ .to bloekade 
certain area. 

Mr. 8. Batyamurti : May I Rsk the Honoul'llble 'Membel' if'these 
IP.roplanes throw bombs on the civil population, after giving notice T 

Mr. Q. R .. F. ToUeDham·! ~  do )lot.: . .': .,:.:({; ;'1.. ~ .:, '~'  

Mr. S. 8&tyamurti : ~  I knnw what'el'e h ~  blockaded  !lrea. 
to which my HonoDl'llblefriend refers' Do they or 'do ~  not eon-
tain civil population , . '.. 
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•. G. a. P. Totteuha.m: They contain villages, but notice is given 
beforehand 80 as to enable the village!! to be evacuated before the 
.' bombing takes place. 

lIT. •. 8a.tyamurti: Do G<>vernment satisfy themselves before 
bombing that the villages are actually evacuated, and that there aJ."e 
no men, women and children ill them 1 

lIIr. G. It. F. Tottenham : They do satisfy themselves as far as it is 
possible to do so. 

lIT. S. Batyamurti: May I take it that the Government take the 
risk of bombing the civil population T 

1IIr. G. R. P. Tottenham : No, Sir. It is the civil population that 
takes the risk of being bombed. 

OFFICIAL WATCH OVER NEWS AND EDITORIAL COMMENTS IN NEWSPAl'JIIRS 

RELATING TO THE QUlDTTA EARTHQUAKE DISASTER. 

4:01. *1Ir. S. Satyamurti : Will Government be pleMed to gt:l.te : 

(4) whether it is a fact that they have instructed Local Govern-
ments to keep a watc.h over news and editorial comments in 
papers relating to the Quetta earthquake disaster ; 

(b) if so, the reasons therefor ; and 

(c) the names of newspapers or Presses, whose securit.ies have been 
forfeited on account of comments on the Quetta ea.rthquake 
and matters relating thereto' 

The Honoura.ble Sir Henry Oraik: (4) Yes. 

(b) These instructions were issued in view of the venomous campail{D 
of lies which was conducted in certain sMtions of the Press to vilify 
Government and the Army over act.ion taken in regard to Quetta. 

(c) I would refer thp Honourable Member to the reply given to 
Pandit Sri Kri'lhna Dutta Paliwal's question No. 365. .  . 

Mr. S. Satyamurti : May T know why tbe v ~  of India 
prefer to proceed aga.inst these presses by way of forfeiting their 
security instead or prosecuting them in a Court of law under the 
ordinary law. 

The Honourable Sir Henry Oraik : Becnuse the ordinary law bas 
bpen found to be i ~ iv  for ll ~ pllrpnSf'. 

Mr. S. Sa.tvamurti : Did they try a single CRAP. of any newflt)llper 
which puhlishcd IIny miflchievouR article about ~l under the ordinary 
law' 

The Honourable Sir Henry Ora..ik : The disrrrtion Wnfl left to thl' 
L(lCl!.l Governments. It was the lioeal Governments whiel! nctul\lly took 
tne a i ~  

Mr. S. Satya.murti : Did the Govprnmpnt of India hume finy f!:eneral 
circ\llar or instrllctinnq or a dpmi-offirilll IpttpT to IJnraJ Oovf'rnmentR t.o 
take a"tiOlI under the PreRfI Art with rl'g'oril to the ~ a Iltfllirs. . 

The Honourable Sir Henry Ora.ik : I havp said they did .. 

. Mr. S. latyamurti : What WitS the nature IlnilcontentA of that 
letter T 
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The Honourable Sir Henry Oraik : I do not reIn_ember ~ l  
now, but it was left to the Local Governments to take action under the 
Press Act. 

Mr. 8. Sa.tyamurti : Why did thp, Government of India il1strnet the 
Local Governments to take action under the Press Act, and not under 
the ordinary law, in view of the fact. that in this case no prosecution can 
be stated to have failed 1 

The Honourable 8ir Henry Ora.ik : Because experience has shown 
that the Press Act is the most effective means of dealing with. such 
cases. 

RBSULTS OF THE OTTAWA TRADB AGREEMENT. 

402. *Mr. S. 8atya.m.urti : Will Government be pleased to foItate : 
(a) whether they have seen a letter addressed by the Indian 

Merchants' Chamber to the Commerce Department of the 
Government of India about the reRult of the Ottawa Paet ; 

(b) whether Government will place on the table of this House the 
latest figured of export and import trade of India with Great 
Britain, the Emplire countries and other countries ; and 

(c) whether Government propose to examine this question with fl 
view Ito place before this IIouse material which would help 
tbeAssembly to come to a final decision on the continuance 
or otherwise of the Ottawa Paet , 

The Honourable Sir Muhammad ZafruUah Khan: (a) I presume 
the Honourable Member is referring to the letter of the Indian 
Merohants' Chamber, Bombay, dated the 23rd August, 1934. ~  

the reply is in the affirmative. 

(b:) A report of the nature reff'rrcd to by the Honourable Member 
will be laid on the table of the Ul~  in the course of the ~  

Session. 

(c) All the material that is available and relevant will be placed 
before the Honse when it is given an opportunity of discussing the 
results of the Ottawa Trade A!!:reement in the next Budget Session. 

TRA.DE NEGOTIATIONS WITH OTHER COUNTRIES. 

403. 1I1Ir. S. 8atyamurtt : Will Government be pleased to Iltate : 

(a) the progress of trade negotiations on behalf of India with other 
countries , 

(b) with how many countries trade agreement'! have been efleeted i 
and 

(c) when all I!uch trade agref'ment.'1 will be completed' 

The Honourable Sir Muhammad Za.fruUah Xha.n: (a) to (c). I have 
nothing to add to thc replies already given in hl~ Session to the 
Honourable lIember's questions on this subject and to quetltions 
Nos. 4 and ]0 of Mr. T. S. Avinashilingam ChettiaT and Ne. 3M·of Mr. 
flnJDuel Aaron on thf' subject of Trade Agreements. 



1<K7 

PaoT.ICTION OF INDIANS IN ABYSSINIA. 

·'Ot. *1rIr. I. Satyamurti : Will Government he pleased to state : 
(a) whether it is a fact that there are two thousand Indians iD 

Abyssinia j 

(b) whether Government are aware that the United Statu of 
America has taken all possible measures for the safety of 
American missionaries in Abyssinia, as also France ; and 

(c) what steps Government propose to take to protect the life and 
property of Indians in Abyssinia , 

Mr. J. G. Acheson: (a) There are approximately 1,000 British 
Jndian Subjects, including British protected persons, residing in 
Abyssinia. 

(b) alld (c). The Honourable Member is referred to the answer 
given on the 3rd September, 1935, to his short notice question on the 
same subject. 

Mr. S. Satyamurti : Are Q()vernment aware of the fact that, thill 
morning or yesterday morning, it appeared in the newspapers that the 
British OODlml in Abyssinia· has invited all the Indians to come and 
live in a stated area, and promised to give them protection, and would 
Government g't't into touch with the latest developments with regard 
to the protc(ltion of Indians in Abyssinia , 

Mr. J. G. Acheson: Government have no information to that effect, 
but they are mnking enquiries. 

Mr. S. Batyamurti: Will Government get into touch with the 
latest developments, 

Mr. J. G. AcbIlOD: Yes, Sir. 
Mr. T. S. Avinashilingam Ohettiar: What is the meaning of the 

expresHion C C British protected persons'" 
Mr. J. O. Acheson: " Protected persons" mean the inhabitant8 

of Indian St.ates who are protected by British Government. 
FALL IN RAILWAY EARNINGS. 

405. ·Mr. 8. 8atyamnrti : Will Government be· pleased to IItllte : 
(a) the total Railway earnings up to date, and the fall in the earn-

ings compared with previous years ; 
(b) whether they have investig8lted this matter, and if 80, the 

re.sults of. such investigation ; and 
(c) what steps Government have been taking or propose to take in 

this matter' 
The Honourable Sir Muhammad Zafrullah Khan: (a) The npproxi· 

mate earnings up to the end of Au !n] st, amonnt to Sal croreR .. They 
are ahout 70 lakhs below those of the corresponding period of last 
year and about 135 lakhs more than thoRe of the corresponding period 
of 1933-34. 

(b) The decreast" ia mainly in goods earnings and indicates a fall 
in trame, thc commodities principally affected being cotton, oiIseE-ds 
and rice .. 

LBl7LAD c2 
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(c) The position is being watched by Government. Agents of 
RailwILJTs haye been asked to restrict working expeuses v ~  

possible Rnd to examine every possibility of increasing net earnings. 
'l'he whole position will be reviewed next m-onth in consultation with 
Agents nnd the Railway Board. 

i!r. S. Satyamurti: May I know if Government's special attention 
is being devoted to the question of rail-road competition, both in re,,-
pect of passenger and goods traffic , 

.. The Honourable Sir Muhammad Zafrullah ltha.n: I have replied 
to this in answer t.o one of the supplementary questions on a previous 
occasion. 

Mr. S. Satyamurti: Have Government heard from the Agents in 
answer to their suggestions to consider ways and means of incrp.Rsing 
the income, and reducing the expenditure , 

The Honourable Sir Muhammad Za.frulla.h Khan :  I have also ex-
plained tbis in an&Wer to a supplementary question on a previous 
occasion that (Iel'tain suggestions were tentatively discussed with the 
Ap:ents when they were called up to Simla in August and they were 
asked to consider these suggestions and  any others that might occur 
to them. The whole question will be considered in detail early next 
month. 

Mr. S. Saty&murti: Half the financial year is over; and so mtly 
I know whell the Government propose to come to any conclusion 8(\ us 
~  have any (\fieet on the earnings or the expenses of thili i ~ H lll 

yeat' 

The Honourable Sir Muhammad Wrulle.b Oaa: I have fiWlmit,· 
ted that the dil;lcussion will take place early next month. 

Prof. N. G. Ranp : Are Government takinganf steps tofltimulate 
internal trhd(' and traffic' 

The Honourable Sir Muh&mmad Za.frulla.h Xhan :  I believe r haVe 
answered that question in the answers I have given alrcl\lly. 

Mr. S. ~ a i : Is there any pprllon in the Railway Boa l'd 
whORe specific duty it is to conRidf'r these matters, that is to 'lay. 
increase trllffie receipts T Is there any Mf'mber of the Railway Board 
or. any officer there, whose job it is to conrenttate on this matter and 
mukp ~ ~ ' i  fol' the aceeptance of the Government' 

The Honourable Sir Muhammad Zafrullah "Khan: There is the 
Dircctor of Trafflc, t.he Deputy Director of Traffic and the RailwllY 
Board itself. 

MI'. S. So.tyamurti : With so many peoplf', what is the result ~ 

The Honourable Sir Muhammad Z&frul18.h Kha.n : Tn spite of thll 
help of the ~i i  in this matter. 

Mr. S, Satyamurti : But you won't take our help ; if YOl) do, you 
will be better of!. 
The Honourablt' Sir Muhammad ZafruUah Kh&n : We welcomll aU 

belpfrom any quarter. 



tlE lllS AND ANS ERS. 

RENE AL O THE TRADE TREAT ITH  TulUOll. 

. M,r. S. Batya.m.urti : ill Government be rluased to btnte : 
a whether they have received fl communication frffi the Muslim 

Chamber of Commer:.ce, urging the renewal of tbe trade trMty 
with Turkey  

b at what stage the matter stands and 

 when the trade treaty will be completed T 

The Honourable Sir Muhammad afrullah h  a es. 

/ The matter is still under discussion. 

c I regret I am unable to fi the eact date. 

Mr. S. Satyamurti: How long has this matter been under dis-
cllssion , 

The Honourable Sir Muh mme.ci a.frullah Khan : Some motlths. 

Mr. S. Satyamurti: hat is the average period for settling im-
portant uestions   

The H a  Sir Muhammad afrullah  : It depends upon 
the opposite party. Government cannot arrive at an e pa,.te decision. 

Mr. S. Satyamurli : Government cannot arrive at any i i  That 
is my trouble. 

ALK-OUT B THE INDIAN MEMBERS O THE KEN A IEGlSLATl E CoUNCIL. 

.IU. Mr. S. BAty murbi : ill Government be plcA.ged to ptntll : 

a whether they have heard that the Indian  of the 
Kenya Legislwtive Council walked out of the Council when 
the Marketing legislation was being discussed  

b whether Government took anydteps in the matter 

c what the results of ,these steps were  

d whether Government have ascertained the a  -for the walk-
out, and if so, what they are  and . 

 whether they propose to have an Agent of their ovn in the East 
African territories, audif not, why not 

Sir OtrjaShankar Bt.jpa.i : a Government understand that four out 
of five Indian members walked out of the Legislative Council on the 
rd uly, . 

b to d. On receipt  of information that a walk-out was ill-
tended bv some Indian members  Government causedtllem ito be 
informed of the changes effected and contemplated in the Bill,in the 
hope that they would reconsider their decision Ilt the Alk-out took 
place, nevertheless, bcause the members  concerned were not i i  
. with the Bill. . 

e Nlt at  

Mr.S. a  : May I know  reasl why Govellment  
, at .prOPse, to aPPOll,t ll ,Age:nt of thelr own In last African tem, 
tories now 
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Sir Girja 8hankar Bajp&i: Primarily financial. 

Mr. S. Satyamurti: Did my Honourable friend's Department put 
up a proposal to the }'inance Department, and did the Finance Depart-
ment turn it down , 

Sir Girja Shankar Bajp&i : The Department of Education, Health 
and Lands has to consider the claims of all competing cases before it 
approaches the Finance Department. 

Mr. S. Satyamurti: Among the competing claims within the scope 
of the Honourable Member's Department, d6es he consider that this is 
not as important as many others , 

Sir Gil'jo. Shanka.r Bajp&i: Considering the general financial out-
look, I should say that there are othcr claims that arc more important 
th,n this. 

Mr. S. Satyamurti: Other claims in his Department' 

Sir Girja Shankar Bajpai :  I am referring to my Department which 
is not limited to overseas. 

DISABILmES OF INDIANS IN ZANZIBAR. 

409. "'Mr. S. Satyamurti : Will Government be plea<led to lit.ate :. 
(a) whether they are considering the question of Indian disabilities 

in Zanzibar ; 

(b) what they have so far done in the matter; and 

( c) the latest position in respect of this matter , 

Sir Girja Shankar Bajpai: (a), (b) and (c). I would refer the 
Honourable Member to the reply given by me on the 4th ~  

1935, to his question No. 118. . 

Soman: FOR THE UTILISATION OF THE GRANT FOR RURAL DEVELOPMENT IN THE 
PUNJAB. 

409. -Mr. 8. 8a.tya.murti : Will Government be pleased to atate : 
(a) whether the Punjab Government have submitted to the Govern-

ment of India their final scheme for the utilisation of the 
grant for rural development ; 

(b) whether Government will place the lI&Dle on the table of this 
House; and 

(c) whether they propose to send it to all the <'th'lr IJocal GOV61'll-
monts for information and guidance 1 

The Honourable Sir James Grigg: (a) Yes. 

(b) The Honourable Member ·is referred to the statement laid on 
the table of the House in reply to Mr. Basanta Kumar Das's question 
No. 162, regarding the schemes for rural development. 

(c) The statement referred to above is a published document and 
available to Local Governments equally with the general public . 

. Prof .. N. ~ Ranga. : Is the H()nourable Member aware of the fad 
that no provision is made at all for water supply or for Harijana in the 
Punjab' ' '. 
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The Honourable Sir Jamea Grigg: I answered that question in 
reply to a ~ l a  question of the Honourable Member the 
other day. 

hmllNISATlON 01' THE INDIAN ARMY VETlilBINABY ColU'S. 

410. "'Mr. S. Satyamurti : Will Government he pleased to state : 

(a) their policy with regard to the Indianisation of the Indian 
Army Veterinary Corps ; 

(b) the reasons why to obtain a commission in this service a candi-
date must first obtain the diploma of M. R. C. V. S. after 
five years' study in a recognised Veterinary College in 
England ; and 

(0) the reasons why rthey have not prescribed an alternative Indian 
qualification Y 

Mr. G. R.I'. Tottenham: (a) The policy is to provide Indian 
mounted units with Indian veterinary officers holding the diploma of 
Member of the Royal College of Veterinary Surgeons. 

(b) and (c). A qualification of this standard is essential for the 
application of modern veterinary science to the problem of reducing 
animal wastage, but no such qualifications can be obtained in India at 
present. The M. R. C. V. S., is the qualification possessed by British 
Officers of the Royal Army Veterinary Corps in close co-operation with 
whom the Indian Commissioned Officers will have to work 80 long 88 
there are British troops in this country. 

Mr. 8. 8a.tyamurti: Is there any attempt made by the Government 
to institute or develop a corresponding qualification in this country , 

Mr. G. R. F. Tottenham: Sir, I believe the Royal Commission on 
Agriculture did make certain recommendations with regard to improving 
the standard of veterinary education in this country. Of course it is 
for the Local Governments and their Ministers to take action on th.t 
report. 

Mr. S. Satyamurti : Will the Government of India addre.ss Local 
Governments in view of the need, which the HonouraWe the Army 
Secretary states, exists, to have this qualification, to evolve or develop 
eorresponding qualifications in their own spheres of action' 

1  • .' , 

Mr. G. R.I'. Tottenham: If the H a l~ Member wishes, I will 
pass on that suggestion to my Honourable friend, the Secrei4ry for 
Education, Health and Lands. . 

Mr. T. S. Avinuhilingam Ohettiar: Does the Honourable Member 
remeI!1ber his promise in the last Budget Session that he will appoint 

~a  officers to this post in the Army Department' . 

• ,g.. JL P. TotteDllam: Indian officers are being appointed . 
.r. T .•. AvtDubiHnpm Ohettia.r: How many , 
Mr. &. ,a. 1'. TottenblLlll : I require notice. 



1052 LBGISLATIVB ASPVBLY. [16TH Su. 1935. 

P.aOVINCw.. LoANS. 

411. ·Mr. 8. Satyamurti : Will Government be pleased tQ state: 
(a) the latest decision with regard to the Provinical loans, that is, 

the amounts which stand ,to the debit of each Province; 

(b) the principles on which these loans are given, and interest 
thereon is charged ; and ' 

(c) whether there is any intention to irutroduce a new system f 

The Honourable Sir J amel Grigg: (a) and (0). The matter ia 
being considered in connection with the financial arrangements under 
the new constitution. 

(b) I would invite the attention of the Honourable Member to 
Appendix VI-A of Audit Code, Volume II, copies of which are in the 
Library of the House. 

Mr. S. Satyamurti.: May I know if the Local Governments are 
getting the full benefit of the prevalent low rates of interest to the extent 
to which the Government of India get such benefit. 

The Honourable Sir Jamel Grigg : This depends on a rather eom-
plicated series of arrangements. At the moment and to the extent to 
which individual issues are converted to the extent that Local Govern-
ments may be presumed to have borrowed out of the proceeds of those 
particular issues, they get the benefit of the conversion. 

Mr. S. Satyamurti : Is there no proposal to abolish provincial loans 
funds and diatribute them to the various provinces to operate on .their 
own responsibility , 

The Honourable Sir James Grigg : That is a ~  ~  which 
I cannot answer without being obliged to make a considerably longer 
statement than is possible now. 

Mr. 8. 8&tyamurti.: May I know if the Government of India have 
considered in this connection the desirability 9£ avoiding competing 
IIoans by various public bodie.s in this country , 

The Honourable Sir Jamel Grigg : That is precisely, one of the 
functions of a Central Bank. 

lIIr. T. 8. AvinaahiliDgam 0hetti&T : What are the principles govern-
ing provincial loans Y 

The Honourable Sir Jamel Grigg: If the Honourable Member 
would refer to the document I have mentioned in answer to this q1ieRtion, 
he will find that out. 

SYSTmM 01' NOJolINATIONS TO TID!I MUNIOIl'ALlTDI8 UT FIn. 

4]2. -Mr. S. Sa.tyamurti : Will Government be pleased to state: 

(a) whether their attention has been drawn to the st8ltement of 
Pandit Shree Krishan Sarma on the system of nominations 
to !the municipalities in Fiji,to the etfeet t\!atwhat the 
Indians care for is a common. roll, and to effect this they 
want the qualifications for -.otera to ,l,e IIroadenec1; . 



(b) what tthe attitude of the officials in Fiji is towards this demand 
of Indians  and 

(c) what action Government propose to take in this matter' 

Sir Girja Sha.nka.rBajpai (a) Yes. 

(b) and  The attention of the Honourable Member is invited to 
the reply given my me on the 12th September, 1935, to Mr.  Mohan La! 
Saksena's question No. 296. . 

HIGHER IMpORT DUTY ON FOREIGN PADDY IN THE UNITED KINGDOM. 

413. Mr. I. Satyamurti  Will  Government be pleased to state . 

(a) whether they have made a strong representation to the British 
Government on the question of higher import duty on foreign 
paddy in the United Kingdom 

(b) the reason for this representation  and 

(c) the latest figures with regard to the import of foreign paddy 
and Indian riee into England f 

The Honourable Sir Muhammad  Zafrullah Khan (a) and (b). 
The  Government  of  India were informed that increasing imports' of 
foreign paddy intq the United fUngdom were likely to deprive Indian 
rice of the full benefits of the preference  secured  under  the United 
Kingdom-India Trade Agreement.  This possibility was brought to the 
notice of His Majesty's  Government and as a result of the representa-
tions made by the Government of India an import duty of 213 d. per lb. 
has been impOAed by' i  Majesty's Government in the United Kingdom 
on paddy imports of non-empire origin. 

(c) I lay on the table a statement containing the required informa-
tion. 
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•. 8. 8atyamurti. : Has the position improved from the point of 
view of imported indian rice into England Y 
The Honourable Sir Mub!Ul'lmaci Zafrullah Khan : Certainly. 

PROGRESS OF SUGAR RESEARCH IN INDIA. 

414. -Mr. I. latyamurti : Will Government be plea&cd to nate: 

(a) whether on a review of the work  done till now, the Sugar 
Comm,ittee of the Imperial Council of Agricultural Reaearch 
has come to the conclusion that the progress made had not 
kept pace with anticipations, and that India would not be 
able to stand on her own legs if the present rate was not 
accelerated, and that thc chief reasons for this are paucity of 
. funds for sugar research and the lwte starting of the Central 
Research Institute ; 

(b) whether it is a fact. that the Committee noted wiJth regret that 
there were many sanctioned sch.emes of research which had 
been hl¥d up for want of funds ; 

(c) whether Sir George Rainy, the then Commerce Member, 
pointed out t.hat. adequate funds should be placed at the 
disposal of the Committee for this research work ; 

(d) whether the Committee have Rnggested that two annas out of 
the sugar excii>e duty "hould he assigned for the purpose of 
pIl'omoting rt'flearch, both on the agricultural and on the 
manufacturing side ; and 

(6) what steps Government propose to take in the matter' 

Sir Girja Bha.nkar Bajpai: (a) and (d·). The Sugar Committee's 
views are crystallised in a resolution which states that progress in. ~a  

research and agri<mltural development has not been as rapid as it 
ought to have been but does not make any mention of delay in starting 
tbe Central Sugar Research Institute. The Committee has recommended 
m(lre intensive work, especially on cane and has expressed the view that 
a pattled and growing source of income should be provided for sugar 
research either by allocation annually of a sum equal to two annas per 
ewt. of the excise duty levied on the excisable sugar produced in India 
or by an annual fl'ant ofMt leu than Be. tenJakha. 

(b) No. 

«:) Yes. 

(6)· Government have am,ady made or promised grants aggregatiDg 
Re. 84 lakhs for 81lgar reseal'Ch.· Requests for financial provision for 
~ i l  proposals for more .intensive 'Work on the lines recommended by 
.tlie, ~  willreeeive most careful consideration. 

TABIJ'J' ~  ENQUIRY INTO THE Tli:XTILJD INDUSTRY • 

.. , ~~ •. ~  Will Government be p]eased to state 
~ tl1ey intend to ordel" anenquil'Y by the Tanft' Board into the 
teztUe industry, and if so, what the nature of the enquiry will be , 
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The Honourable Bir Mubammad Zafrun,.h Khan.: The l ~ a l  

Member is referred to the Commerce Department ReSolution No: 341.T. 
(12) 135, dated the 10th September, 1935, which was published in the 
Gazette of India Extraordinary of that date,copies of which are in the 
Library. 

Mr. B. Satyamurti : In view of the fact that this Assembly rejected, 
by a decisive majority, the Indo-British Trade A,greemen,t,which inter 
alia provided that British interests ought to be given a hearing before 
the Indian Tariff Boards, may I know the reason why Government 
turned down that recommendation of this House, and have now provided 
for British textile interests being heard by this Tariff Board t 

The Honoura.ble Sir Mllha.mmad Zafrulla.h Khan : Government had 
already given an undertaking to that effect. 

Mr. B. Satyamurti : May I know if the undertaking was given before 
the House gave its verdict or after it Y 

The Honourable Bir Muhammad Za.frulla.h Khan: I .believe, before. 

Mr. B. Batyamurti : May I know why Government did not consider 
the need for ~ha i  their opinion, in view of the verdict of this 
lIouse ? 

The Honourable Bir Muhammad Za.frullah Khan : There is no 
question of changing their opinion. Government are carrying out an 
undertaking given. 

Mr. B. Batya.murti: May I know why Government have prescribed 
as one of the terms of reference for this Tariff Board that they ought to 
equate what is called the fair-selling price of Indian textile products with 
the price of imported articles plus the duty' Have Government con-
sidered that the Indian textile industry may require further or greater 
or ~  protection T 

The Honourable Bir Muhammad. Zafrullah K.ha.n : In case the 
Indian textile industry requires further or other or greater protection, 
I have no doubt they will take the usual course of making an applioation 
witb reference to this question to the Tariff Board. 

Mr. S. Satyamurti : May I know if this Tariff Board is incompete:nt 
to go into this question f 

The Honourable Sir Muhammad Zafrulla.hKha.n: This Tariff 
Board will go into those questions that are detailed in the Be.w.ution, 
and not others. 

Mr. B. Satya.murti : May I know whether the attention of Govern-
ment has been drawn to the criticism of Mr. Manu SubedBl', the Presi-
dent of the Bombay Indian Merchants' Chamber, on this Tari1f :B<.rdf: 

The HononfR.ble Sir ~ ~ ][h.G.n : If ~ Y :1,16110,*-
able friend wHl refer to the specific criticisms he ha." in mind, I WiD. 
be able to answer. 

Mr. S. 8&tyamurti: May I know whether his attention haa been 
d1'8WD to the particular critici81D that membenhip-.. ot Ibill "Bo.1'Il has 
been overweighted in favour of those "Who are in faTourof: wpeaoW. 
Preferenae , •. ,: 
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The HOD.O'D1'&ble Sir Muhammad Zafrulalh 1thaD : That implica-
tiOn· is flot justified. 

REGULATION ISSUED IN RBSPECT 01' THE QUETI'A EARTHQUAKE DISASTER. 

416. "Mr.S. Satyamurti : Will Government be pleased to stato : 

(a) 

(b) 

the reasons why a Regul8ltion, and not an Ordinance, was Ulsued 
in ~  of the Quetta earthqualte disaster; 

whether the Regulation contemplates giving unlimited power.> 
:to local authorities to make rules which will have the force 
of law ; and 

(c) what the authority was which gave the Military authorities 
control over the area before the British Baluchistan (Emer-
gency Administration) Regulation, 1935 was issued 1 

Mr. J. O. Acheson: (a) and (c). The Honourable Member's atten-
tion is invited to Chapter VII of the pamphlet "Quetta Earthquake, 
1935 ", a copy of which has been sent to all the Members of this House. 

(b) No,Sir. The scope of rule-making power conferred on the 
Local Government is defined in section 2 of the Regulation to which the 
Itonourable Member is referred. . 

Mr. S. Sat)'&Dlurti : With reference to clause (c), may I have a 
definite answer as to who the authority was which gave the military 
authorities control over the area before the Regulation , 

Mr. J. O • .A.ch8lOD. : The only answer which I can give now is that 
the alternative was control by the military authorities or complete 
anarchy. 

Mr. S. Batyamurti : May I know the authority of the per80n,-
the Government of India, or the Government of Baluchistan, or the 
military authorities themselves,-who took control , 

Mr. J. O. Acheson: That is a legal question which I think perhaps 
the Honourable the Law Member will be in a better position to answer. 

Mr. S. Satyamurti: Will the Honourable the Law Member kindly 
give an answer , 

The Honour&ble Sir Nripendra Sircar : Nobofly madf' OVf'r the 
control of Quetta to the military authorities. There was no martial law 
which was declared. The military authorities had to take charge, 
because the civil administration had broken down and the civil officers 
were not available. Those were the circumstances which compelled 
them to take charge. 

Mr. S. 8&tyamurti :  I knIYW the facts ; but what. is the law or the 
anthority under which the military took charge of Quetta f 

The Honoura.ble 8tr Nripendra Sirca.r : The law. 111'1 hnF; hf'l'n ~ai
and this can be diRCuSsedat the time of the RellOllltion.-wlIlI the ll1w of 
compelling necessity. And, if it is strictly illegal, it has got to be 
remedied by an Indemnity Act which has heen legaIiRed . 

. Mr. 8. 8&tya,murtl : 'May I take it. then that the position is hi~ 

f.hat this' act was illegJll ·lind that they have siMe legaliRed it hy an in-
demnity Aet , 
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The Honourable Sir NripeDdw Sirca.r:If. it -was -iliUal, it has 
been made legal. I do not concede, and, 'if necessarYt ' alllXlai ~ 
that it was not illegal. 

DEPUTATION IN LoNDON OF MR. E. C. MiEVlLLE, PRIVATE SECBE'URY TO HIS 
EXCELLENCY THE VICEROY TO EXAMINE THE WORKING OJ' THE CABINET 

SECRETARIAT. 

417. 4tMr. S. Satya,murti : Will Government be pleal:lcd to state: 

(a) whether Mr. E. C. Mieville, Private Secretary Ito Hiil Excellency 
the Viceroy, has been pJaced on deputation in London to 
examine the working of the Cabinet Secretariat; 

(b) the reasons for !this deputation and the cost of this deputation ; 
and ' 

(0) whether it is intended to create a post of Cabinet ~ a  and 
if so, the reasons therefor T '  . 

The Honoumble Sir Henry Oraik: (It), (b) and (c). Mr. lineville 
was deputed to study the working of the Cabinet Secretariat in London 
in connection with a proposal t.o create a new post of Secretary to the· 
Executive Council of the Governor General. Government bave felt that: 
the procedure under which the business of the Government,of India IS 
at present transacted can be improved and made more-Suited· to-wt-
ing and future conditions by the appointment of an officer whose main 
duty will be to co-ordinate the work that comes before the Government 
as a whole and to make and maintain a record of ,:the discussions '-and 
decisions in Council. The extra cost involved in Mr. Mieville's deputa-
tion, was Rs. 2,618. 

'Mr. S. S&tyamurti: May I know whether this .gabine'tSecnt.ftary 
will be a kind of super Secretary who will report all Cabinet proceedings 
to the Viceroy and Governor General with a view to-his employing bis 
safeguards efi'ectively' Is that the idea f 

The Honourable Sir Henry Ora.ik : No, Sir; he will be Secretary 
to the Executivl' Council. 

Mr. S. Satyamurti : And not to the Ministers T 

The Honourable Sir Henry Craik : After Federation comes in, he 
will certainly be Secretary to the Council of Ministers. It will be fGr 
them to decide whether they wish to continue this post .or not. 

Mr. S. Satyamurti: Is this Ilentleman going to attpnd meetings 
of the Executive Council and meetings of the future Cabinet f 

The Honourable Sir Henry Oraik : Yes, Sir. 

Mr. S. Satyamurti: Is it consistent with ParliamentllJ'Y respOD-
sibility that a permanl'llt servant Rhould be present at meetinp of the 
Exeeutive Council, slthough he is not a Member of the Council t. 

The Honourable Sir Henry Oraik : Yes, it is done in EnglamL 

Mr. S. Satyamurti : Since whl'n' 

.The Honourable. Jam .. Grigg: Tentatively since 19091 t'hink, 
but it became a fixed arrangement during the war. 



1  

Mr. . latyamurti  Do T understand the Home Member and the 
in oe Member,  jointly to say that, t.oday, in the British abinet, per-
llanent servlf,Dts are allowed to attend and watch the proceedings 

The  Honourable Sir amea Grigg es,  one permanent civil 
servant who  is Secret.ary t.o t.he Ahinet. 

Mr. S. Satyamurti  And does he keep any minutes of the abinet 
i    

The BODDurable Sir amel Grigg es, Sir. 
Mr. S. atyamurti Since when f 

The Honourable Sir ames Grigg  I think informally just before 
the war, and then there was a regulllll appointment during the war. 

1Ir. S. Satyamurti  Will you consult the Prime Minister and find 
out I do not think you are correct. 

MESSAGE   ROM H. E. THE GO ERNOR GENERAL. 

Mr. President (TIle Honourable Sir Ahdur  Rahim   I have re-
ueied the following Message from His Ecellency the Governor General   
 Whereas by its vote of the 1th  1 , the Legislative Assembly haa 
reflilled to  into eonsideration a Bill entitled a Bill to amend the riminal Law  

. Now,  therefore, I, reeman, Earl of Willingdon, in pursuance of the provisionl 
of BubBection (1 of Bection B of the Government of, India Act, do recommend to 
the Legislative l   that it do pass the Bill in the form bereto anneed.  

RIMINAL LAW AMENDMENT BILL. 

The Honourable Sir Hemy Oraik  (Home Member   Sir, with re-
ference to the Message that you have just read to the House, I should 
like, with your permission, to be allowed to move for leave to introduce 
the Bill referred to. Have I your permission, Sir 

Mr. President (The Honourable Sir Abdur Rahim   es. 

The Honourable Sir Henry Oraik Then, Sir, I Move for leave 
to introduce a Bill to amend the riminal Law in the form recommended. 

Mr. President  (The  Honourable Sir Abdur Rahim   Motion 
moved 

That leave be granted to introduee a Bill to amnd the Oriminal Law in the 
form recommended. 

Mr. LalchUld Navalrai (Sind Non-Muhammadan  Rural   On a 
point .,f order, Sir  may I know if it can be moved without a copy of 
the Bill being given to us here , 

Mr. President (The Honourable Sir Abdur Rahim   It eannot be 
moved without the ha,il s leave, unless it is on the agenda.  The hair 
has ginn l av   to the Honourable the Home Memher to make the motion. 

. S.  a.tyamurti (Madra.s ity Non-Muhammadan  Urban   
Where  is the Bill, Sir , 

The Honourable Sir Henry araik  It is the same Bill. 

Not inrluded in thetle debate . 
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Mr. Preaiclent (The Honourable Sir Abdur RahiJa) I It is all 
there : it is only the endorsement now. 

Mr. L8lchand Navalrai: My point of ()rder is different: it iii 
whether this Bill can be allowed to be mov:ed, without giviDg US oopies of 
the Bill just to be moved. 
Mr. Pre.ident (The Honourable Sir Abdur Rahim) : It is exactly 

the same Bill without any sort of alteration, except that there is the 
endorsement which the Chair has read out to the House. If the Honour-
able Member wants copies of the Bill with the endorsement, th"Secretal'1 
will distribute them. 

Mr. Bhulabha.i 1. Desai (Bombay Northern Division: Non-Muham-
madan Rural) : Mr. President, ..... . 
Mr. Preaident (The Honourable Sir AbdUl Rahim) : Do you want 

to oppose the motion for introduction ? 

Mr. Bhula.bha.i J. Desai: Yes. 

Mr. President (The Honourable Sir Abdur Rahim): Does the 
Honoura.ble the Home l\{ember wish to make any ste.tem.ent t 

The Honourable Sir Henry Oraik :  I do not think I have any 
statement to make. I have merely to say that the Bill is exactly the same 
as the Bill which has been discussed at length last week and the week 
before, and it hRB been discussed at such length that I can add nothing 
useful to what has already been said. 

Mr. Bhulabhai J. Desai: Mr. President, I am glad to notice a 
a certain amount. of good humour in the HO'USe. In the somewhat un-
wrual step of opposing the leave that is asked for, I .am doing so under 
circUJl)J>tances which, I think, are fairly well described by the Honourable 
the Home Member himself. He has told the House thlit weal'le asked 
now to reconsider the measure which has been fully disctl.8sed.cl"Whieh, 
by R decifliYe vote, last Thursday, the House rejected. They ~ ~ 
cOlUlider it. If there is a constitutional sense in the House, this ill a matter 
that ought t.o affect the House itself-not merely those who rejected the 
mcasure, but also the minority who,os a matter of. law, are bound by the 
rame, if h ~ is any propriety, any sense, any valull in all the legal 
phraseology and ActR of the Government of India. Therefore, it is not 
a matter merely for thoRe who oppooed the Bill. The vote of the majo-
rity, I think thr Honourable the Leader of the H ~ will ncknowlodge, 
is thl' vote' of the Homre ; and loyalty demands that, at all eVflIlts, in 
decency, IIll tl1llt tlH'Y would do when asked for this leave is not to vote 
in snppc.rt of it, for the simple reason that legislation in any Assembly 
of this kind would be impossible, and the Government of the country 
'Would be reduced to ~ mockery if this is the manner in which the House 
i" to he treated hy rea..<lon of the fact that there is a provision for a recom-
mendation of the samp Bin for reronsiderAtion by the slime House. I do 
not wish to use somewhat hackneye«! lanl!llAg'e about lin insult to this House 
or an offence tiO' this Honse ; but I do wish to SAY this, in all earnestness, that 
if this House is merely to be used, whenever convenient. to register the 
decrl'eH of the executive, and where they think it their duty to oppose it. 
then it. is thE'! ,will of the eXE'Cuti\'e that Rhonld prevail. then it is one of 
thOr;(' f'nl'-sirledaffairs in any Legislature in the world where they say 
when we flgree. they should prevail, and where we di9ll.gree, then also tlley 
!lhould prevnil. It is, therefore, a matter of serious moment for the },Iem-
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hers opposite to GOOlSider with a certain degree of greater earnestness than 
they are likely propably. ,in a sort of llghthearted way".to" give to it, 
whether their very existence here is a IlliIltter; wbjch is· not called into 
quest¥>nby the recommended Bill which has been brought hefOl'e thia 
House. If they feel still that nothing is a matter of mbment to them, 
no Constitution, no law, no democracy, no validity of the majority vote of 
the House, they are entitled to take the course which they . did before. 

We have often talked of the brooktlown of constitutions. At all 
events, for the second time, during the course of two Sessions inihis 
HoUJ!e, I have witnessed this, and this is the second. And, here, I wish 
to remind you of lin article which a member of the " friendly press" 
published only yesterday-even that press has the decency aud the 
honesty to recognise that on a pl'()Iper ,analysis of the vote of the lIouse, 
it was a vote of the bulk of the country against this measure (Oppo.\-ition 
cries 0/ " H6BIl", hear "); and, yet within less than a few hours, an 
executive decree has heen issued that the l3ill shall be brought bMlk to you, 
in substance and in words the same as it was here before, and pa.'>\sed. . It 
is not merely a question, aR it is sometimes  saiil, of self-respect-it 
is a deeper and a higher questron ; and there is a section of the House to 
whom I wish to appeal in order that they luay follow the same traditiona 
which they say ohtain in their \/wn country, while gOV'erning their own 
country,and that they will recognise their obligation to the majority 
of the HOUBe, and, therefore, to the sense of the H()lll'le itself and not 
lend any further support t.o the Bill at a time when it is brought back 
to us again on this oooa.'Iion : and, but for the fact that the Bill is in terms 
the same, and, in fllct, we are asked to reconsider what is already decided, 
I should not have token the COlm;e v.hich J am doing and which I am IISking 
the House no\\' to take, that this House do refuSe to grant leave for the 
introduction of this Bill. 

Mr. Preaident (The Honourable Sir Abdur Rahim) : The question is c 
•• That leave be granted to introduee a Bill to amelid the OrlmiD&l Law iD tIM 

form recommended." . 

The Assembly divided : 

AYES-57. 

Abdul Aziz, Khan Bahadur JIiaL 
Acheson, Mr. J. G. 
Ahmad Nawaz KlIan, a~  Nawab. 
Allah Bakhah K1lan Tlwana, XhaD 
Bahadur Nawab Malik. 

Anwar-ul-Azim, Mr.' Muhammad. 
Ayyar, Diwan Bahadur R. V. Krishna. 
Ayyar, Rao Bahadur A. A. Venkatarama. 
Bnjoria, Babu Buijn&th. .' 
tJajpai, flir GiTja Bhluikar. ' 
Bhagehand 80m,' BIIi BaM(lnt seth. 
Bhatj Mr. Madbuaudan, Dumodar, . 
Bhutto, ¥r_ Nahi Raksb 'I11nhi Balc,m: 
~l ~ 'l  M'r .• T. H. 
Bower, Mr. E. H. M. 
Boyle, Mr. J .. D. 
Chapman·Mortimer, Mr. T. 
Chatarji. Mr. J. M. 
Clow. Mr. A. G. 
Craik, The Honourable Bir Henry. 

~ i ~~ R. D. 

Desai, Mr. B. P. 
Fazl.i·Raq i ~  Khan Sahib Bhaikh. 
Gajapatiraj, Maharaj Xl1DI8l' ViJa;ra 
Ananda. 

Ghuznavi, Sir Abdul Ralilll, 
Gillllum, Sir Lance lot. 
Gritfttha,' )lr.P. J. 
Grigg, The Honourable Sir Jamcl. 
Hand., Mr. A. 8. 
Hidllyatnllah, Bir Ghulam' HUSSain. 
R()('/tr.tlhuJ], Mr. F. W . 
. U C~~  B ... 
Jall)l!II, Mr. F. E. 
,J8wllhllr Singh, flardu1Bahadur "&1'11&1 
Sir. 
La! Chand, Oaptuin Rao:aahadur 
Cbaudhri. 

Leach. Mr. F. B. 
J.oe, Mr. D. J. N. 
Li8ter, Mr. T. 
Lloyd, Mr. A. H. 

D 
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MaeLaehan,  Mr.  D. 
Kehl Shah, Nawab Bahibl da Sir a,ad 
Muhammad. 
MilIiian,  Mr. . A. 
Kitchell, The Honourable Mr.  D. G. 
Morgan, Mr. G. 
Mukherjee, Bat Bahadur Sir Satya 
haran. 

Owen, Mr. L. 
Bajah, Bao Bahadur M. O. 
lIau, Mr. P. R. 
Row, Mr. K. Sanjiva. 

Sarma, Mr. R. . 
Ileott, Mr. . Ramsay. 
Sher Muhammad Khan, aptain Bardar. 
iill  h   Mr. Iradyumna Prashad. 
i  h   Raja Bahadur Haribar Prosad 
Narayan. 

Sirear, The Honourable Sir Nripendra. 
Tottenham, Mr. G. R. . 
amin Khan, Mr.  Muhammad. 
afrullah Khan, The Honourable Sir 
Muhamwud. 

NOEB- . 

Aaron,  Mr.  Samuel. 
Abdul Matin Ohaudhury, Mr. 
Aney, Mr. M. B. 
Asaf Ali, Mr.  M. 
Ayyangar, Mr.  M. Ananthuayanam. 
ABhar Ali, Mr.  Muhammad. 
Ba Si, U 
Badiu aman, Maulvi. 
Badrul Hasan, Mauln. 
Banerjea, Dr. P. N. 
Baui, Mr.  M.  A. 
Bardaloi, Srijut N. . 
Bhagavnn Daa, Dr. 
hattopadhllya, Mr. Amarendra Nath. 
hettiar, Mr.  T. S. Avinaahillngam. 
hetty,  Mr.  Saml  encatachelam. 
hunder, Mr.  N. . 
Da, Mr. B. 
a  Mr. Basanta Kumar. 
Das, Pundit Nllakantha. 
Datta, Mr.  Akhil  handra. 
Dew, Mr. Bhulabhai ol. 
DeahmuTth,  Dr. G. . 
Elllak Suit, Mr.  H. A. atbar H. 
ulul Hu,  Mr. A. K. 
Gadgil, Mr.  N.  . 
Ghulam  Bhik Nairang, Syed. 
Girl, Mr. .  . 
Gupta, Mr.  Ghanahiam Singh. 
HOBlllani, Mr.  S. K. 
edhe, Mr. K. M . 
.T ogeidra Singh, Sirdar. 
.roahi. Mr. N. M. 
Khan Sahib, Dr. 
KhRre, nr. N. B. 
The motion was negatived. 

Lalchllnd N a alrai, Mr. 

Laljee, Mr.  Husenbhai  Abdullabhai. 
Maitra, Pandit Lakahmi Kanta. 

Malaviya, Pndit Krishna Kant. 
Mangul  Singh, Bardar. 
l  lllia   Mr. . N. MuthuraDffa. 
Muhammad  Ahmad  KaIDi,   al. 
Murtua Sahib Bahadur, Mauln Syed. 
a  a  a Rao, Mr. K. 
Paliwal, Pundit Sri Krillhna Dutta. 
Pant, Pnndit Govind Ballabh. 
Parma Nand, Bhai. 
Raghubir Narayan Singh,  houdhri. 
Hajau, Dr. T. S. S. 
Raju, Mr. P. S. Kumaraswami. 
Ranga, Prof. N. G. 
akBeDa, Mr.  Mohall Lal . 
. ant Singh, Bardur. 
SatIlIDurtl, Mr. S. 
Rham Lal, Mr. 
Shaukat Ali, Maulana. 
SheollasB Dagll. Seth. 
Siddiue Ali Khan, Khan Sahib Nawab. 
Sinjth, Mr.  Ram Narayan. 
Sinha, Mr. Anugrah Narayan. 
Sinha, Mr.  Si.tya Narayan. 
Sinha, Mr. Shri Krishna. 
m. Mr.  Burvva Kumar. 

Sri Prltlsa, Mr. 
Theil a       
Thein MauDIl, U  , 
Umar AIr Shah, Mr. 
arma, Mr. B.  B. 
ilanji,  Mr. Mathuradu. 

THE UBBULPORE AND  HHATTISGARH DI ISIONS DI OR E 
PRO EEDINGS  ALIDATION  BILL. 

The Honourable Sir lfripendra iroar Law Membcl   Sir, I beg to 
moTe for leave to introduce a Bill to remove certain doubts and to validate 
certain proceedings of the High  ourt of  udicature at Allahabad. 

Mr. President The Honourable Sir Abdur Rahim   The uestion is  
 Tlat  leave be livcn to i  a Bill to remove certain doubts and to 

nUdate e,ertllin proceedings of the High ourt of udicature at AlIahaoad. 

The motion was adpted. 
The Honourable Sir Nripendra Sircar  Sir. I introduce the Bill. 



THE C NTRAL PRO INCES COURTS SUPPLEMENTAR  BILL. 

he Honourable Sir lfripencira Iircar Law Membcr  Sir, I move 

.. That the Bill to supplement the Central Provinces Courts Act, , be taken 
iato conideration. 

I do not think that I shall occupy the time of the House for more 
thad two minutes. Tho Bill hllB Leen nectRsitated by reason of tile inten-
tion to have a High Court for the C ntral Provinces.  Owing to that, 
oiertain conseuential changes have become necessary in vIlrwus Acta, 
shch as, the Indian Stamp Act, the Code of Criminal Procedure, and 
 on. 

Mr. President The Honourable Sir Abdur Rahim  Motion moved 
.. That the Bill to supplement the Central Provinces Courts Act, , be taka 

iDto cOllsideration. 

Mr. Lalcha.nd lfavalrai Sind Non-Muhammadan Rural   I want to 
tIDy a few wordH on this Bill. In the IllSt item  the Schedule it is in-
tended by this Bill to insert the words Chief Courts of Oudh and Sind 
in place of the iOlds  the Chief Court of Oudh, the Court of the udi-
cial Commissioner of Sind. My submission is this. Sind is going to be 
separated. 

Mr. President The Honourable Sir Abdur Rahim  This Bill does lIot 
relate to Sind  it relates to the Central Provinces. 

Mr. Lalchand Navalrai  In the last item of the Schedule, these words 
occur, and I am myself wondering why they should appear in  Bill re-
lating to the Central Provinces. 

The Honourable Sir BripeDdra.    I am rather in Ii. difficult 
position, because I have not followed the cuet point of the HoDurable 
.lfpmber, but probably what I am going to say will Dleet his point, or 
lIlther the point which I epect he has put forward. The Sind Court. 
Supplementary Act, , is not in operation now. hen it comes iuto 
operation, all that this Bill provides for is this, that the Court, instead 
of being calIEd thE Court of the udicial Commissioner of Sind., win be 
called the Chief Conrt of Sind. If that is the point of my Honourable 
friend I have given h  lR er. 

Mr. LalchlUld Bavalrai   I do not think the answel has been given 
because when that Act comes into opeNtion, the words .. udicial C   

missioners Court will be t.alten a,way and the words Chief Court ,I 
.-ill be sublitituted. My point is that if any substitution is i   be 
made in the original Act,-the Sind Courts  Supplementary Act, ,-
the words. High Court should, belut in a d not the words .. Chief 
Court. My rnson is this. Sinrl is now songht to be separated though 
it may be against the wisht  of certain people.  II.oweyer, lIB Sind iH going 
to be separated and made into a separate province there is absolutely no 
rellBOn whatsoevet why the Court should remain a Chief Court.  The 
Nagpur Chief Court is going to be made  into a High Court and why 
should there Dot be a High Court for Sind f The people of Sind have 
passed resolutions and I have had eommnnicst.ions with the Honourable 
the Home Member  fking if n HIrh Court is going to be established in 
Sind Ir it is going to be left with only a Chief Court or a udicial Commis-
sioners Court.  The reply was that. the Secretary of State and the Gov-
ernment of India lire ennsidering that CueRtion. Now, when the uestion 
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is being considered, "'hut. is thA reason, when the Act itself has not yet 
come int.o force, for thiR RuppleTlJentary pro\'ision in this Bill' It will 
be an anomaly. The Preamble says: 'to supplement the Central ,Pro-
Vinces Courts Act, 1917 . aml at the end something is slwved in like this, 
I would not say surreptitiously. What I mean to say is, at any rate, it 
will be redundant in this Bill and, therefore, this Bill should not be' 
passed with respect to this item. If the Honourable Member is prepared' 
e'Ven lit this moment to say that he would allow an amendment to the' 
effect that instead of ' Chief Court' the words 'High Court' will be 
substituted, I welcome it but if not, I will oppose' it. 

The Honoura.ble Sir Nripendra. Sirca.r : Sir, I now see the point. We 

4 P.M, 
are making no change in substance and when we are 
legislating for the Central Provinces my friendwlmta 

to get thli; High Court for Sind established, That cannot be done. If and 
when fhe High Court of Sind is established, some further vi i ~ may' 
be necessary in some other Acts. 

Mr. President (The Honourable Sfr Abdur Rahim) : The ,question 
is: 

" That the Bill to supplement the Centrlll Provinces Courts Aet, 1917, be taken 
into consideration." 

., 
'l'he motion was adopted. 

Clauses 2 and 1 were added to the Bill. 

The Schedule, the Title and the Preamble wereadd.ed, W . the Bill 
", - . :. ,-",,' (. 

TIle HODourabltl 8ir NripeDd.n. 8ircar: Sir, I moy!): 
•• That the Bill be passed." 

Mr. Preaicient (The Honourable Sir Abdur Rahim) : The qllestioQ 

.. That the Bill be pnRsod." 

The motion WM adopted. 

THE PROVINCIAL SMALL CAUSE COURTS (AMENDMENT) BILL,' 

"lb. Honourable Sir Nripendra. Sireai' (Law Member): Sir, I 
mo,"e : 
.. That the ·Bill further to amend the Provincial Small Cause Oourtl Alit, 1881, 

for • oertain pul"pole, be' taken into consideration. t, 

The matter is so simple that probably nothing need be said beyond 
once more drawing the attention of the House to the Statement of Objecta 
and Jkasons ; 

.. This BIII iR (!eligned to remove Mrtain doubts whleh have arisen in the Inter-
pretation of the proviso to sub'8eetion (1) of section 17 of the Provincial Small CaUl. 
Cl ~  Alit, 1887. All, the section stand,. an applicant is required to give Aecurity 
to the 8atisfMtion of thl' Court nt the time of presenting his applieatwn. It follow. 
th8t,in order' to a&l'-ertain what aecnrity satildies the Court, the applicant must already 
have made an application in thllt behalf. There is al~  Beme doubt whether the wordJl 
• &II the Court may diretlt ' apply to the deposit of thewbole decretal amount &I W1!IU 
.. to the .. givinp: of appl'oved (!61'.Urity. The Bill is intended to make it clear that the 
preliminary npplieation to aaeertain what HClUrity will satisfy the Court must be maM 



and dtdded before the substuntive application for the order to set aside the decree, 
_d that it ie al_,.s open to the applicant to adopt the alternative -COllfae of depollitiaa 
the total dtlcretul awount." 

I only need sa.y in supplementing this statement that there is doubt 
whether the words • as the Court may direct ' apply to the depusit of the 
whole decretal amount as well as to the giving of approved seeurity. 
Different Courts have been giving different interpretation.s. 

Mr. Prllident (The Honourable Sir Abdur Rahim) : The quelition 
i~ : 

.. That the Bill further to amend the Provincial Small CaWle Court. Act, 1887, 
_  a certain puJ'poiI8, be taken iIIto conaideration." 

h~ motion was adopted. 

rJauses 2 and 1 were added to the Bill. 

The, Title and ,the Prp..amble were added to the Bill. 

TIle Honoura.ble Sir Nripendra Bircar: Sir, I move: 
•• That the Bill be pas8ed." 

Mr. Pruident (The Honourable Sir Abdur Rahim) The queatiOJa 

,. That tile Rill be IlnRscd," 

'rile motion was adopted. 

THE INDIAN ARMY (AMENDMENT) BILL. 

Mr. O. a .... TotteDham (Army Secretary) : Sir, 1 JDOVe : 
., That the Bill further to aDUtnd the Indian Army .Act, 1911, for certain purpoaee, 

\Ie taken into consideration." , 

I IUD aware that amendments to the Indian Army Act are i il~ 
jooked upon with suspicion by Honourable Members opposite, l,ut I ('an 
honestly lay my hand on my heart 'and say that not even the most captious 
critic C£in find anything to cavil at in this small Bill. At the SIlme time, 
811 Honourable Membel'8 may find Rome difficulty in understanding the 
Bill in ita present form, I wilhlo my Best to explain very briefly \vhat its 
three operative sections really mean. Cla1llle 2 (a) of the Bill merel, 
mcluu('s among the deductions' from pay which are authorised by section 
50 of the Indian Army Act, t.he forfeiture of certain dasses of pay. whinh 
is awarvable as a minor punishment under section 20. l ~  Hf'Ction 20, 
certain officers are empowered to award certain minor punislno!'nt;; like 
forfeiture of good conduct pay, etc., whereas section 50 purports to .\let out 
a compJete list of all possible legal deductions from pay and lDake.o; no 
mention of the forfeitureR under section 20. That is to Ray, this (·laust 
sets i ~h  an anomaly which has existed in the Act for some time. Cllluae 
2 (1J) i~ merelv a consequential amendment. following an amendrnpnt of 
the Indian Army Act made last year. By that AmeDding Act of last year, 
section ~ of the Indian Army Act was deleted 'snd. therefore, t.he refer-
ence to section 42 which has been left in this particular part of hectiou 50 
is nll'lI.lliugless snd ·we Ilre nOW l'e1Unving it, Then, Sir. clause 3 of the 
BilI also makes good an accidental OIdiMionm-lMt yar's' Ameadn. Aat, 
l\1tich laid down the punishments that could be awarded to warrant l '~ 
by 8 district court martial. a a ~ ofBcel'll, 88 HODourable ){emben 
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a.re ~  are a new ci&ls, being introduced for the first time in the 
Indian Army owing to indianization, and it was always the intention that 
a district court martial should be empowered to award the same punish-
meuttl to warrant officers of the Indian Army as is the case uuder the 
British Army Act for British warrant officers. We, therefore, propose 
to include by this clause the punishments of forfeiture ofseniol'it.y and 
of l'epl'imand and severe reprimand, which are awardable under the British 
Army .\ct to Britia'h warrant officer&. Then we come to claUlle 4 of the 
Bill, which is a little bit more elaborate. Under section l03-A of the Indian 
Arwy Ac.t at present, whenever, in the course of a trial by a court martial, 
it appear!) to the court that the person charged is of unsound mind and, 
conser! ucntly, incapable of making his defence. or that such person ('om-
mitted the act alleged but was by reason of unsoundness.of mind ineapa-
hIe of knowing the nature of the act or that it was wrong or contrary to 
law, l~ court may record a finding accordingly and then it is possible, 
undE'r sub-clause (3) of the existing section, to order the accused per&on to 
be kept in custody pending a report. to t'he ,Governor General in Council. 
Pinally, the Governor General in Council may paIlS an order :01' his deten· 
ticn in a lunatic a&ylum. Under sub-clause (5) of the existing section it 
is also llobsible, when the accused person is declared to be capable of making 
hiFl defence, to call him back and have him tried. But there is at present 
no provl&ion in the Indian Army Act corresponding to sections 474 IUlrl 
475 of tht: Criminal Procedure Code by which the release of a lunatic can 
be owlered or by which he can be delivered to the care of 'his relatives, if 
it i~ not. I'DlIsidered necessary to bring him back to trial. Clause 4 of this 
Bill adds two sub-sections to section l03-A of the Indian Army Act which 
corre.'1pODO almost. word for word with the provisions of Iileetions 414 and 
47fl of the Criminal Procedure Code. Sir, in the Anny we do 110t have 
many lunatics to deal with, but a ease did actually arise the other dq 
in which a certain riflf'man of t'he Burma Rifles went off his head and com· 
mitted a petty theft. He was brought up for trial by Mutt 
martial ani: it was found that he was insane. Therefore we took 1he 
neCle"l'lary steps to get him transferred to a mental hospital. After he had 
b(len there for some time, the mental hospital reported that he had recovered 
bh sanity but it was discovered that there was no legal power under whieh 
we could release him. We took our courage in bot·h hands and ordere4 
hil:l release although it may not have been Rtrictly legal, and we now hope 
lae is cnjo:\'ing himself in the care of his family. But. Sir, in ord.er to 
avoid snch an anomaly in future, we have brought forward this amendment 
to t1\e Indian Army Act. to cover a ease of that kind in futllre. Sir. I 
move. 

Mr. President (The Honourable Sir Ahdur Rahim) : The questioD 
II: 

II That the Bill fnrtlll'r .0 1Il1leDd the Jlldiall Army Act, llU 1. for c.ertain ~ 

be ta\!,11 into rOllslderation." 

The motion WM adopted. 

ClaDRe.; 2, a, 4 and 1 Wf!re added to the Bill. 
TIll' Preamble and the Tit1e were. added to the Bill. 

t ... JIr. 8. ll. ~ _  : 'Sir, I mctH :. 
," ~ ,tile Bin ~ paUed. h •.. , 

'l/o'. '. . '. I,' '. '. - ". " '"." :., .. '. "": r ~ ~ , • II" 
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THE INDIAN ABMY (AMENDMENT) BILL. ~  

lIIr. President (The Honourable Sir Abdur Rahim) The question 

•• That the Bill be p8.88ed." 

The motion was adopted. 

l'HB PROVINCIAL INSOLVENCY (AMENDMENT) BILL. 

The Honourable Sir Nripendra Sirca.r (Law Member): Sir, I beg to 
move: 

•• That the Bill further to amend the ProviDcial Inaolvency Aet, 1920, tor a certain 
purpose, be taken iJlto consideration." 

Sir this Bill was rather over-due, and we have merely taken action 
&!I the result of a judgment of the Madras High Court which pointed out 
that this amendment is very necessary. Shortly speaking, Sir, the pOl:ii-
tion ;s this. The schemc of both the i ~ Insolvency Act !Utd 
the Provincial Insolvency. Act is that onCe an insolvent gets his di:il(jhnrge, 
he shnuJd not be harassed any further by such of his creditors /til could 
have proved their case or taken steps against him in the insolvellc,I' pro-
ceedings. Now, there is 8 confusion. In ~a  to the Presidcncy-towns 
InsolYC:llc3 Act, there is no difficulty, and there is no conflict of judgment j 
but, as regards the Provincial Insolvency Act, the position is that there 
are two judgments. According to one--w'hich we believe is ihe sounder 
judgmellt---nnless the languRge is changed, 'an undesirable consequence 
follows. The result is that there arises a curiously anomalou.s positioll, 
namely. that if insolvency proceedings are takeil in It mufassiI 1111(t n&f itt 
a Presidency-town, then, if the insolvent has six creditors, and. say. one of 
them holds out and he does not come into the insolvency proceedings at 
all, ond he takes no steps. and proves no claim, then, if there is a compo-
aition, according to this decision-and the a ~ a  of the lIection i8 not 
very httppy-tbe result of it has been that the man who purpooelt'-ssly held 
ont is :10t held to be bound by the composition, so that he can nsk for hie 
pound of Besh and get an advantage over the other credit01'9. No 'V, that 
was never intended, and the High C ~  of Madras pointed out that the 
Art should be amended in the way that we have done. The rP-Rult of thia 
Bill Leing passed will be that the two Acts will be on exa<:tly the SRme 
footing, and the creditor who purposelessly does not come into the inJoJ-
venc? proceedings will gain no advantage over thoRe who (jOIn!'. Sir, I 
move, 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 
" That the Bill further to nmcnrl h~ Provinrill I Tn,olvf'nry Act. l!lZO, for II certain 

purpose, be tnken i'," . 

Mr. M. Ananthaa&yanam Ayyangar (Mlldras ceded Districts nnd 
Chittoor : Non-Muhammndan Rural) : Sir. I want to makf' OIl<' or two 
,ohReryations as to how the Bill places the creditor at an enormous disad-
' l a~  Hnder the present Act, section 33, a h ~ l ' of ('rNlitors has 
to h" -}!repllred, and, unW an order of discharge is mllcie, it is open t{) II. 
cr('ditnr to nave his name included in the schedule v~  h l ~h the rlf'btor 
mig-f.t Twt hrrve given the name or the address or hftye irwlrtdf'd 1he name 
of fh(' ' ~ ii  in the petition, or eVf'n if he f8i1<1 to !riYl' information b('-
fore the ~h l  of i ~ .is prepared. But . ~  h~ Bill th,e i ~ 
will he li~  As soon as an order of adjudlcatlon 18 passed, IPX 
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month!:! or a year is the period ordinarily given for the debtor to apply 
for his discharge and till then it is open to any i i ~  even though his 
name migbt have been purposely omitted by the debtor, to come in anu 
hu\'e his name entered in the schedule and if the Official Receiver diviues 
the property. among the creditors, he is also entitled to have a ratable 
distribution (If the property according to the amount of the debt that is 
due to Liru. 

Now, with respect to composition, there is no period of time fixell 
,vithin which a proposal should be made. Besides the period of six montha 
or H year under the Code and the original period of six mollth'3 or a year 
that is granted for the debtor to apply for an order of discharge may be 
extended from time to time on an application to the Court. Therefore, in 

i l i ~  this time for applying for an order of discharge is extended 
beyond one year. It is nearly extended to two years-by a year mll!"('. 
It is open, tllere£ore, to a creditor to come in before the end of two years 
to apply to be included in the schedule 80 tl!.at he may have the beneiit by 
'way of ratable distribution of the property of the insolvent debtor. Here 
no such pel'lou of limitation is fixed within which a debtor could apply for 
8 COlllj)osition, I submit that in the proposal for comr'ofolitioll the in-
valuable right of the creditor to come in is taken away. I submit, there-
fo1'l.', t.1l1lt II suitable provision should be mllde in orJ('r io enable the 
credito·r to l'ome in. It ought not to be a one-sided Ad of the insolvent 
whb a view to defraud any creditor he chooses. It is opeD to him to make 
• proposal. nt any time after an order of adjudication 1"1 made showing only 
.a few PeTIlODI. as persons to whom debts are due. He .lllay try to avoid 
certain pHl'joJ()ns who may have been a little harsh on him and those per-
_IIOUS may not have had a notice that. he applied to ['f'>ll.ll,judicated an in-
solvent C'l' t.hat an order of adjudication was passed agninst him. If this 
Bill is thrown out, it will prevent them from doing $0. 'l'lwl'ofore, I sub-
mit, that whatever might have been the suggestion of tilt' LClirncll .Judges 
of the Madl'asHigh Court, in this matter, this inva1_ultble right of the 
creditor !Should not betaken a.way. I II\ilbmit, therefOl'6, that this House 
aboul<1 notaooept this Bill. 

The Honoma.ble Sir Nppendra. Sirca.r : Sir, my Honourable friend 
It/HI gi\'l'n notice of no amendment. ' 

Mr. M. Ana.nthasa.ya.nam Ayyanga.r :  I have. 

The Honoura.ble Sir Nripendra Sircar : Thp, only answer which I 
n('l'd give to my Honourable friend is this that if thE'rf:l has been a fraud, 
t1\£' ('!'('ilitor has not been able to take advantage of theinso: ~' pro-
CCCtlillgS !'('ChUse his name was kept back by the dehttlr and be rec:eivcd 
no notice, then Hnder the present law he can challengl>, the ('om position 
and have it set aside, so that there need not be any fuu' for that kind of 
cre(lito!', Snrely, my Honourable friend has not ,;Il!d one word 8S to 
why 1\ I'rN'litor who purposely does not come into the insoi·vcncy proceed,. 
.ingsshould have thia advantage in a provincial insolvency Court when 
,4,c gets no such advantage in an insolyency ~ the. Insolve!lcy ~  
nor i~ 1111.'1'(' any reason whatsoever for It because tnat gIve!:) flll lllcentlve 
.,to sOme (.fthecl'editorR ~ try to be cleverer than h l'~  h~ results of 
the m.olvency ~ a ~ nuUiiled if some ~ i a .get. an undlle 

'l\a' illl l ~  over other creditors. I submit, therefore, that in the absence 
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of any defiuite amendment, the only point. which my friend has made is 
completeJy answered by the fact that such a creditor is not put at ti-t11 
disadvantage. 

Mr. President (The Honourable Sir Abdur Rahim) : The question ~  

" That the Bill further to ameud the Provinciul Insolvency A<;t, 1920,fora cert.aiJ!. 
purpose, be taken into cOllsideration.·' 

The llhltion was adopted. 

GIAlI,'Pf. 2 and 1 were added to the Bill. 

The Title and the Preamble were added to thc Bill. 

'!'he Honourable Bir Nripendra Sircar : Sir, I move : 
" That the Bill be passed." 

Mr. President (The Honourable Sir Abdur Rahim) : The question i.: 
" That the Bill be pussed." 

'I'lle motion was adopted. 

THE INDIAN MOTOR VEHICLES (AMENDMENT) BILL. 

The Honourable Bir Henry Oraik (Home Member) : Sir, I beg to 
mm'e: 

" That the Bill further to amend the Indian Motor VehieJes Act, 1914, for certain 
purpose" be taken into cODsideratioD." 

This is a simple Bill, and I hope it will commend itRelf to the whole 
HOllile as n desirable measure. It deals with two i ~  The first ill one 
of l'(,mpnl"Atively minor importance and is somewhat tAehnieal. I will" 
deal with thnt first. 

Suh-clause (0,) of clause 2 of the Bill which is mlined (ddd) gives 
thf' Local Goyernment power to make rulM la il ~ the mano<.>r in 
which and the duration for which licences may be endorsed. At pl't'Rent, a 
LlI'.lal OMt'Mnnent has power to make rules regarding h ~ i  Il.nd 
t.he al\'~ ~l  of licences hut, has not power to maKe rulc;, l"egarding the 
endorsement of licences and it is pl"oposedby this sub-clause to fill that 
gap. 'I'I", H(>cond and mOre important part of the Bill is that it propOBes 
to give .Courts power to cO!fipound certain' motoring offences. If the 
House will (,.,mpare the new clause 16A which we ~  10 add to the 
Act with the various sections in the Act which' l ih ~ the oiJ'el1re8, it 
will be ",cen that we propose ~ make compoundable the following' oJl',m('es: 
Any l ~  under section 4 of the Act, that is, a drivp.r of th('. motor 
vehicle ll()t Htopping his vehicle when required to do '10 hy ~l li ~  officer 
c,r by a Jlp.rson in charge of an animal that has been fright!'n('d (II' when 
he is mixed up. in an act.' Next, we propose to make comp<lllDdllble an 
oft'eJl('e undcr Bllction 8 of the Act, that is to say, failure to produec a 
li '~ '  when called ,upon to do so by a police officer. Next, nn offence 
,llnd"r I!l('(:( ion 10 of thl'! Act, that is, failure tAl have II vehicle l'egilltered, 
Xcxt, nrl oJfrnce under flection 18, ~ i  of ' the Act, that is, 
faihlrp of ;1 driver to produce a licence before any authority acting under 
.. ection 18, which me&rul a Conrt ora Local Government.Laat1y, an offence 
under. section ~ SUb,.,tioD. (7) of the Act, that ., a driver whose 
Jic!.'twe llas .b.een endorsed or who ha. b.een disq1?-lllifi(>,u from obtaining .. a 
licence IIp)llieq lor or obtainS It licence without iv ~ particulArli of the 
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endorsement or disqualification. All those o1fences we propose to make 
c(lmpounJnhle. 'fhe graver offences under the Motol' Vehicles Act, 
ARIUely, those mentioned in sections 3, 5, 6 and 7 will not be compoundable. 
We a1lio propose to make an odfence against a rule laid dowll by the Local 
Government under the Act compoundable. Naturally, offences against 
rules are 1)£ Ii leliS serious nature than ~  against the substantive sec-
tions of the law. We do not propose that composition will be uutomatic 
in every e8Sl' of these comparatively min.or ~  The COllll)Osi-
tion will only be allowed with the permisbion of the Court and 
the oftenll·.>r will not be entitled to claim composition I1S of right. There 
may'Lc Int;tnnces where, although the offence is of a eomplU.'atively t.rivial 
nature, tr.e offender may have committed the 88.IIre offellce beCor.! and in 
!Ouch cases probably composition should not be allowed, at any rate not as 
a m.atter of course. Secondly, the sum for which the offence may be 
compounded must be fixed by the Court and cannot exceed the fine which 
is the lllliX imnm for the offence. The maximum fine 1'01' a first offence is 
Rs. 100 anrl for a second offence it is Rs. 200. 

Thc·re arE' just two other points I might mention. One is that it will 
b", within the discretion of the Court to dispense with the attendance of 
the acensed person if it t.hinks fit. That will prevent people frolU being 
dragged into Court unnecessarily for trivial offences which they are 
quite Ilrt'pureu to admit. ~ l  composition of an offencc will runk 
liS It conviction, that is to say, it can be endorsed on the licence which, I 
think, is a j·tlasollable provision. That I think is all I have to say about. 
tl,(· BiH. 

'flll'l'(, is one other provision which I ought pel·hap.,; to i ~ 

namely, that we propose to give Local Governments ~  to make rules 
regulating the procedure to be adopted by Courts when they decide that 
an Offf'llr.e ('ould be compounded. I do not think \l~  is anything else 
that. I Ile(:'} (,y.plain to the House. 

Mr. President (The Honourable Sir Abdur Rahim) ; Motion moved: 

II That the Bill further to amend the Indian Motor Vehicles Act, 1914, for certain 
purpose., be taken into considerlltion. ,. 

Mr. LaIcha.nd HavaJrai (Sind: Non-Muhammadan Rural) : Sir, the 
lIonourable the Home Member said that the provisions of this Bill art'l 
very simple. But they appeal' to me to be very extraordinlU".v. When 
you refer to clause 3 of the Bill, you will find that I am perfcctl,y justified 
ill saying that the provisions of this Bill are very extraordinary. If I 
am able to ahow to the House that the provisions are unusual, I hope at 
least th", lawyer Members of this House will conBider that point from the 
point of view of the principle involved therein and will then say whether 
they should aceede t.o tbp. passing of such a measure with Bueh a prin-
ciple embodied therein. I submit that the House should properly under-
I!tand the Bill before giving its assent to it. For the benefit of thOfie 
II ollourable Members who might not have read clause 3 of the Bill, I 
will read. it. It runs : 

II (1) OffenClllil punW1able UDder thia Act (other than offences under ReetioDll 
•  • "  C f1 ~ ",1 7 an,l ~ll h offenrcs against rules made 

ComposItIon of ~ll  under this Aet aA the Local Government may, by DotiS-
, ... ~C  in tit. local oflieial Gasette, a~ declared to ~ a' l  ~hall  wit!-



THE INDIAN MOTOR VEHlOLEB (AMENDMENT) BILL. 1071 

t.IM permi.8sion of the Court, b(' ~ a l  either before or after the appearaDM 
of the 6ccused, ou payment by the accused of Buch 8um, not exeeediag the m&lrimum 
amount of tine with which the oifences are made punishable by this Act, as the Court 
JlULy detennine. 

(8) The compoaition of an oifence under this 8ection shall have the ejfect of u 
eonviction of the accused with whom the olfence hua been compounded." 

' ~'  my difficulty is this. Under the general law or under the funda-
mental principles of general law, when 11; compromise is effected, that ~ 
Dot mean that the guilt has been admItted. Lawyer Members of thIS 
House will realise thnt under the Oriminal Procedure Code, If any offence 
ha!:: been componnded, that means an· acquittal. It leaves no stigma of 
criminality upon the person and it cann()t be that a compromi'le would 
lIIehn puuishing the man to pay as much fine a8 could he l ~v~  under t hltt 
,-cry section. Because it is left to the magistrate to give permission or 
llot for compounding an offence, it does not mean that he dhoulrl impose 
R fine on the person even if after he compounds the offence. According to 
this provision contained in the Bill, it comes to this that a man is asked to 
plead guilty. After he pleada guilty, the magistrate will punish lum with 
fine up to the maximum limit to which he cun go. Then, I HSl. what is the 
Hlle of compounding an offence, if the man is really going to I:>e punished. 
1 ('annot understand this law. I have never come across Hny lllw in which 
compounding is treated as an acknowledgment of one 'H R'uilt Rnd fine :is 
imposed on the man with the result that a stain is left on the character of 
t.he man, so that the next time he commits the same offencp, he j" treated as 
an old offender and enhanced punishment is awarded to him. r do not 
think this House will lend its support to a drastic law of this nature. If 
tile provisions of the Criminal Law Amendment Act are considered to be 
il\lrh as the mOf>t harllBSing to the people of this country, then D. Bill of the 
pl"f"l'ICnt nature would amount to nothing less. If you become n party to 
it next time the Government might come forward with another Bill 
lll'nending the Criminal Procedure Code to the effect that compounding 
lI'i1l alwllYS mean admission of guilt and also a liability to punishmept 
with fine to the maximum extent allowed by the Act. A Bill like this 
nlight be t,hrown on our face by the Home Memb8l' and then he m-.v 1&1 
that there is a precedent for such a measure because the House passed 
tIle Indian Motor Vehicles (Amendment) Act. I would, therefore, requellt 
the House to seriously consider the position. I am sure this would. appeal 
!o the Members of the House. As I have expla.i.ned it elearly, I :fm sure 
It would also appeal to the non-lawyer Members of the House alRo. Would 
thE' HOI1R(, like thnt an accURed. when he comes before a Court upon a sum-
mons ~ is 'Willing to oompromise and thp other party al8(. Ilg"Tres to it, 
th(· ma!!,lstrate should not allow him to enter into a compromise, except 
<m payment of fine? T,he magistrnte will say: " You are fined and YOll 
IIlre, therefore, not acquitted of guilt ". I cannot accept a law like this. 
I. h ~h  that if there were any reasona fOT bringiuj!" fonvm'd It m(,8.8ure 
hIlI' thlR those reMonlS must be found in the Statement of Ob.iects and 
a ~  attached to the Bill, But w,nat does a perusal of the Statement 
?I ObJects and Reasons reveal' There also r got i ~ i  hecauHe it 
IS a meTe repetition of what is said in the clause of the Bill. It reads : 

.. Thl' Bill Beeke to lfiv(' eft'I'<"t to thiA ~ l' i  It iA thought thAt of'rnn .. ~ 
1IIlder sectiona3, 5, ., -.net 1 otthe Aet .bollM not be made eompou.dllble, and aB 

' ~ ll l  ap:atnetthe. rulee IO&41i! by Local GoVemmeDt8 unrler aeetioD ] 1 ot th"! 
~  it II PI1'f)qNed to 1eaTe it to them to notify 'fIiat Nueh Oft'f'D(!I'A all' $0 be mad" 
l ~ a l  " .. 
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I cun understand this. But, further on, it says : 
•• Other offences should be made compoundable, with the permission of the Court, 

either before or after the appearlUlCe of the accused in the Oourl, for a 8um not 
esceeding the masimum amount of fine for the offenee coneemed." 

This throwli no further lig>llt on what js said in the clauses of the BjJ.J.. 
1 'Would request the Honourable the Law Member to explain tltis law. 
Ullless the Honourable the Law Member says that this is an extraordinary 
1a w sltd shows that there are valid De4\SOII$ ,for enacting ~ h un extra-
.ordinary law, I submit that this HOWie should not give its con.'\ent for the 
pllbtling of such a meailure. 

}!'urther on, it is said, in the Statement of Objects and ReasoDB, that 
composition should count 88 a conviction. I have never heard thut com-
~i i  would count 88 a conviction. If it is a composition amounting to 
eonviction, I submit you do not call it a compromise. Call it conviction. 
In such a case, it would only amount to this much that the offender will 
.be excused from personal attendance in Court, That is the only cances-
~'i  to be made. That concession is allowed even under the -ordinary  law, 
An accused is often exempted from putting in personal Ilppearance. 
Therefore, I submit, that the provisions contained in this Act are such 
that they should not be passed light-heartedly by Honourable .Members of 
thi" House without giving serious consideration to the provisions. 

Then, it ia said : 
II Such composition should count as a conviction, and the drivor'l li<'ence will 

~ liable to be endorsed under sub-8ection (I) of section 18. The machinery for com· 
position of offence8 i8 left to be governed by rules to be made unller the Act." 

Now, Sir, my first objection is that this Bill should not he passed, but 
1 would even gQ further and ask leave of the Chair to allow lue t9 move 
~  tlmendment with regard to the SelootCommitiee, that l ~ Bill be sent 
to the Select Committee and it should undergo a fresh and v\wy 'lareful 
.examination in view of the . peculiar nature of it. I would, therefore, 
t:equest you. to give me permission to move this amendment. 
Mr. Sri Pmka.aa (Allahabad and Jhansi Divisions: Non-Muham-

madun HUI'1I1) : Sir, I rise to support Mr. LalchH.nd Navalrai. The 
inoOOr (lli'U i~ II dangerous vehicle that has come on our roads j find nny 
leJfirda'-ion ahout it mUllt he carefully considered. 1 lIlJ..V say at the 
outset lh'lt· I lUll n driver myself ; and, therefore, I Imow the difficulties 
of driving,  and I also know the difficulties of those who use the roads for 
walking and cycling and for other purposes. I hope I.nall not be 
1IccuHf'd of imputing Rny motive to. anyone, but it seems to me that thi. 
lRW is meant to facilitate the wealthy folk who. own motor cars. The 
Honourable the Home Member thinks' that offences against sub-section (7) 
of section 18 of the Orillinal Act are ~ of a technical nature, and I 
'think, on the contrary, that those offen('.e8 are serious offences and should 
mot lw allowed to be compounded. The section runs :  . 

•• No person whose licenoe has been ~  or who hBIJ beoen disqualified tor 
obtainiJlR a licenee shall apply for. or obtain, a lieenee without giving partieuJare 0:1 
"ueb endorsement or dilqualiflcation." 

There are some sections offences against which are declared to be non-
comp<lnndable. I am referring to the original seotion 3 wbieb &ayB : 
.. No pe1'll0n under the age of 18 yea1'llshaU drive a motor vehlele is .-,. pubUe 

plaee." 
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Any offence against this is not compoundable a~ i  .to the 
Ilmendment noW moved. ~  I "Want to ~ a  h ~ ~l  of thIS HousEt 
to thi" particular spction whlCh. is ~  m an a ~l l  manner. I ~ 
at it:.ast two boys in my own Clty of Benares who, lD the absence of theIr 
pUl'ellts, b1'()t licenses for driving' .motor cars al~h h they' were not 18. 
And Inter on, I had to warn theIr parents agalllst the danger that they 
were runninO' undpr the Act if their boys actually drove those cars. U ~~  
,vill be boy,,"; and they have a,ct.uall;y been driving those ('ars in ~h  
pilwes. Luckily no accidents have so far occurred, but I am surprIsed 
. at the Licensing Officer who can give licences to boys when they go to 
him f{)r a licence even though they are quite obviously below 1 H. If the 
Honourable the Home Member were to add Some sort of a sub-clause: 
making it an offenet' for a ~i i  Officer to give 11 licence like that I 
should be with him. lHy great complaint agailli>t this Uoverumellt is that 
in whatever it dues it makcs the non-ofJieial retijJonsible and not the official. 
AC'cording to sub-section (2) of section :3 of the original Act, the 
parent who, in the beginning, did not even know that the boy had gone 
out and taken a licence like that, is made punishable. Surely the Honour-
ab1e the Home Member .should find some way by which the Liceusing 
Officers sbould be made punishable for dereliction of duty and gros'J 
carelessness. I could go on pointing to other defects ill this amending 
Bill but if w.v Honourable· friend Mr. Lalehand Navalrai's motion i& 
allowed by you, then it 'Will be possible for the Select Comlnitttl8 to go 
mto the qUefition. I certainly would plead with you to suspend the-
Standing Order and permit that motion to be moved so that this question 
may be taken into consideration more carefully. 'l'he Honse has been 
rather excited over a most unfortunate Bill for the last so many day!! ; 
and I will confess that many of us did not bother much abol:t the other 
Bil1s which were on the agenda. I will confess myself that it is only now 
that I have looked into this Bill. . 

I will only refer to one other section. Though I hold a r.ollple or 
legal degrees they are ~ academic, because I am not really a practising 
lawyer. So, if I make 8ODI.e miatakes, you and my other friends here will 
please excuse me. There is a section, section 5, offences against wbieb 
hayo bcC'n made non-compoundable. The section run" thus : 

•• Whoever driftS a motor vehiele in a publle pl'ace reekle8ll1y or negligently or 
at a ipfl8d or in a maDD.Br which i. dangeroull to the public having regard to alI the 
eircUDllltancee of the calM!. wIuding the nature, eondition and Ulle of the plaee and 
the amount of tramc it aetually 1ma at the time or which might re8.llonably be expected 
to be in the plaee, IIhall, on conviction, be pllJlishable with fine which may extend toO 
Ive hundred rupees." 

Now, what actually happens is this. Most motor drivet'!li,-end J am 
surt I can inolude most of the Members opposite who are 00 fond of law 
ani! order-mOl3t motor drivers, if not all, contravene the rules unde!" 
vl'hlch they hold their licences, and they clearly say that thf'Y take the 
risk. Many of them are not licensed to drive 'Over 15 to 25 miles an hour. 
I lnyself have a licence to drive only at 15 miles an hOllr ; but I a ~ ' 

drive.8 car at that low speed, because, 88 aU drivers know, engines are-
in danger of being spoiled if motors are driven at too slow a speed. Now, 
I am myseJf a fairly nervous man and so T never go beyond 20 I)r 25 DilleR 
hut most Honoura.hJe Members opposite must have p.njoyed the fun or 
drivinl!' at t.hf' rate of 50 or 60 miles an bour. 

"!'he Honourable Sir B'rfpeDdra 8irca.r :  I do not drive at all. 
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Mr. Sri PrakUa. : Now, Sir, this clause, as it stands, call beiater-
preted to mean that if an accident happens whcn a car is driven at' & 
dangerous speed, in a crowded place, then only is the driver punishable. 
If he drives at an enormous speed, when, say, he is running between 
Delhi and Meerut and an accident happeD&, he can take shelter behind the 
wording of .the amending Bill, and make his offence compoundable, be-
cause he WIll say that he does not come within the terms of. hi~ stlction 
because he was not driving at a speed or in a manner which is dangtlrou. 
to the public having regard to all the circumstances including hl~ nature, 
condition, etc. He will say tbat it 'was an open road where old lI1P-n and 
children are not usually found ; and if one came up and got crushed 
nnder the wheels of his car, then he should be allowed to takc advantage 
of this amendment. and compound the offence. Rich men can also buy 
off poor people. If t,he Honourable the Home illember really seriously 
ruf.'am; that e\'f.'n in those cases the offence will not be compoundahle, then, 
1 think, hI' should SIli,Y so definitely in his Bill. 

Before I close, I Hhould like to draw the attention of th(', Law l\fem-
h~  to a particular p<>int. It is not exactly connected with this Bill, bull 
it BtlemM to rue rather important. You know that the Honourable the 
IJaw ,Member is often quoting May's Parliamentary Practice j and 'whcn, 
alter we have defeated the Bill this afternoon, I find other Bills being 
brollght forward, I was anxious to know on what page of ~ Y 's Pal'lia-
mentary Practice it was given tbat the Government should not resign 
after ~ h 8 thundering defeat but continue i i ~ other ill~  It 
is surprising that aftt>r Hustaining that deft'at they stil have the gump-
tiM t.o come before the House with many minor Bills whioh 010;0 are q!lite 
dangerous in their o'wn way. While the Criminal Law Amendment Bill 
\\'80'1 dangerous to the public peace, this particular Bill is it positive 
danger to those who u.<:e the public roads ; and I sbould certainly IIRk the 
llonourable the Home Member to bring forward amendments to this Act., 
if he thinks of bringing them forward at all, in such a manner that the 
kN:ping of motors and tbe driving ot motors may bereguiuted very 
strictly. 

I know that the mot.or vehicles have come t() stay. and I 1lll;0 know 
thnt this civilisation, which maiY' be described as a civilisa.ti{)n on whedll, 
will invent other vehicles tbat 'will go faster than motors or I!luch vehicles 
8S are not in  vogue today. But with the coming of these <iangeroUB 
,rehicle!!, the laws mu!lt be strengthened ; and I personally suggest stronglY 
that the laws should be so amended that we should have a decent I>et of 
Lict'Dsing Officers. I personally have very little faith in the type of men 
who are Licensing Officers today. They are usually police oftlcers. Now, 
it is a pity that the force, that should be loved by the people, is a force 
that is most hated. It cannot be that our people are congenitally so 
]Jcrverse 8S to dislike a 1l8eful claRB of public sen'ants without cause. 
Thpy arc our brothers and we should ordinari\y like them. I khow that 
the dislike that we have for the ways of the police is not minded by tllem, 
because from time to time, high officers of the Government come down and 
give them certificates of merit. I have never yet heard of certificates of 
merit being given to the Lon.don police, for the simple reaSOn that the 
,,'hole ,vorld praises tht'm and they are not in need of such certificates. 
Now, to give police officers the right ofgnnting licences to those who 
want to drive t.hese vehicles is very a ~  and I 'will tell you ""hy. 
'1'11(' first reRRon is that. most of the well-to-do perl'lons in a town alway. 
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try Lo be in the good books of. the police officers; and I know for a. ~  
that many licences have been lv~  to persons ~l  h~v  not ~  dnvmg 
at all, simply a~  s0!De frIend ~ the Ll~ l  Pollee ~  haa 
requested him to glVi' a .lIcence to a frIend of hl~ who after v~ the 
licence learns how to drIve. It should l}e made Incumbent on the LIcens-
ing Officer to exami.ne a l~  and strictly the person who is seeking a 
li ~  before that lIcence IS gIVen. 

The ~  thing is that there is another class of Dlotor drivt'l's,-the 
lorry drivers and others--who, by ways not unfamiliar. to any side of this 
House keep themselves in the good books of the police, and, therefore, 
escape' many wrongs that they do. I will give you an illustration out of 
an experience of my own. I was going for Congress propaganda in the 
iuteri(,r of a district. They brought out the wmal drums and slogHt!.." and 
la~  which are so anathcma to the Honourdhle  the J1UW Memher Hnd to 
whir,h he referrcd in I:IcHthing terms in his still unfinishcd speech at. Delhi 
'lIId whi('1i we hope will at last be finished tomorrow (Laughter) ..... . 

An Honourable Member: No ; it will 1Iot. 

Mr. Sri Prakasa : ..... When I WIUi taken out with h i~ drums and 
l ~a l  which I dislike as much as the Honourable the Law Member--I 
am ~il'  01' thl'm-l was seated on a lorry and h ~ flags wero fa.<jtened ~ 

anrl as t hI' lorry start('u, I happened to mark t.hat tlll' lIrh-er, ill~ a  of 
tmillg' th(' bl'al;e, he a!.l·ayslL"ieJ t1w gear, brin{1;iIlK it from the top to the 
first gear, us S0011 as he saw any old person or child in front.. 'l'.his hap-
pened about half a dozen times, when I got suspicious; and I &aid to the 
man: " Have you not got a brake f Why :should you meddle with your 
gellr ill thiJ.! way Y" lIe suid :  " The brake is out of ordpl' : but it does 
not ll '~l' : thel'c is going to ~ an inspection t.he day after tomorrow and 
I am goiug to get it put right tOll1ol'row." I said :  " But I am going to 
iiiI' lll ~' : what is the UlSt' of your :,rettiug it put. right tOlllorrow T" He 
said : " Do not worry. 1 !lIP wmaily taking policemen about, ~ of all 
cost, and 80 nobody will interfere." My death mattered ver,V little to 
him. though it mattered vel'\Y' much to me ; and with great anxiety I pr()o 
ceeded """,,my journey. Now, if this is the way in which licences are to be 
given, &!ti oft'ences made compoundable to boot, then I think you had 
better give u.p the system of issuing licences at all and delete all law on 
t.he subject. But if, reaJly, i ~  you mean to control motor and 
other dangerous traffic, you ought to have a more stringent Bill than the 
one before the House today. 

Mr. President (The Hooourable Sir Abdur Rahim): The Chair 

5 P.M. 

lless in his charge. 

understands the Honourable Mr. Mitchell wishes 
to make a statement with regard to certain buai-

The Honourable Mr. D. G. Mitchell (Member for Industries and 
IJdbtlur) : Sir, in connection with Ml'. James's motion last Fl'iuay for 
the re-circulation of tht' Payment of Wages Bill, I said that I would con-
sult some of the Members of the House specially interested and would 
decide whether to proceed with the Bill this Session or not. Govern-
ment have conAidered thh; question, and have ~  influenced in their 
dC('i!';ion by two mnin conAiderations. FirRtly, the inter"1l1 of time 
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·elapsing sinee the publication of the Select Committee's Report has Un-
doubtedly not been sufficit'nt to allow the interests concerned to study 
caroiully the important changes made by the Select Committee. Second-
]y, numerous amendments have already been proposed, and these 
relluir& oetailed consideration. 'Government, therefore, propose not to 
proceed with the Bill till the beginning of the Budget Session. 

The .ABsembly then adjo1,ll'ned till Eleven of the Clock on 'l'uesday, 
the 17th September, 1935. 
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